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PARLIAMENTARY DEBATES 
Part· I--Questions and Answers 

OFFICIAL R£PORT 

PARLIAMENT OF INDIA 
Fridal/, 22nd Febrv.aT1l, 1952 

The House met at Half Past Nine of 
the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWQS TO QUESl'IONS 
SE~"1 RoIULLA 

*158. ShrlBaj KaDwar: Will the 
Minister at RehabWtatioD be pleased 
to state: 

(a) wbether the attention of Gov .. 
ernment has been drawn to an article 
entitled "Serai Rohilla-A Revelation 
in Refugee Enterprise" published on 
palle 5 of the Hindustan Times, dated 
the 24th December, 1951 ; 

(b) if the answer to part (a) above 
be in the afftrmative, whether the 
facts stated therein with regard to the 
somewhat indiscriminate industrial 
activities carried on by the displaced 
persons in tbat area of Delhi are 
substantially correct; and 

(c) if so, what steps Government 
propose to take for the conversion of 
the area into an Industrial Colony or 
Township and for the proper rehabili-
tation of the industrial population 
residing in that locality? . 

The MiDlster 01 State lor RehablU-
. tatloD . (Shr •. A. P. JaiD): <a> Yes. 

(b) Yes. 
(c) Seral Rohlila township scheme 

is under consideration in the Rehabi-
litation. Ministry. The unauth'orlsed 
industrial squatters who are eligible 
will be provided with alternative ac-
commodation in case they are removed. 

Shrl RaJ KaDwar: How many fami-
lies is this scheme intended to cover? 

Shrl A. P. JaiD: The scheme has 
not yet been worked out and unless 
398 PSD 

MI 
the engineers make the plan it is not 
possible to say how many famlUell 
will be covered by it. 

Shri Raj KaDwar: When is tbe plaa 
likely to be flnaUsed and what woulcl 
be its cost? . 

Shrl A. P. JalD: We wlll not know 
the cost unless the plan has bees 
worked out: we are working it out. 

Mr. Speaker: Question No. 159 ..• _ 
Nobody seems to have been authorised 
to answer the question on behalf of 
the Labour Minister. I think hoD. 
Ministers should arrange to be pre-
sent here in time. When a private 
Member is not given the facility of 
putting his question at the time he is 
not present, I do not see why an hoD. 
Minister should claim the indulgence 
to answer it whenever he come5'. He 
must make some arrangemenftj; for 
answering the questions in' the House 
I wil,l take it up with the Labour 
Minister when he comes. 

Shrl R. VeJayudhaa: He might avoid 
answering the question. 

Mr. SDeaker: I will ,ive him spe-
cial facility to· ,answer the questlolL 
Ql,lestion 160 mig~t be answered. 
meanwhile. . 

SALT (PRODUCTION) 

*168. Shrl BabDUd: WID the Minister 
of Works, ProdacitlOD aDd Supply be 
pleased to state: 

(a) whether it is a· fact that the 
production of indigenous salt is 
decreasin, year by year in India durlnl 
the ,last ten years; and 

(b) it so, the reasons there.f9Z:? 

The MIDJster 01 Works, Productla 
aDd Supply (Shrl Gadi'll): (a) No. A 
statement showing the producllOl'1 for 
the last ten years is laid on the Table 
ot the House. 

Cb) Does not arise. 
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STATEMENT 
The production of .alt during the 

la.t 10 year.: 

Year Maunds (Lakhs) 

1942-43 472 
1943-44 524 
1944-45 520 
1945-46 534 
1946-47 458 
1947-48 546 
1948-49 636 
1949-50 575 
1950-51 720 
1951-52 (upto Dec. '51) 

I.e. II months 
only) 621 -_ .. __ ._---------

N.B.-Figu.res do not include pro-
duction of areas which now constitute . 
Pakistan. 

'" ~'"'" ~: ~ " t.\,,\o-"\t ~ 'I'f.r~ ~ ~ m~ 
~ t .. ,,\t-"\~ if ftr~ t I ~h if 
~~ t .. "\ 0-,,\ t 4' 'I1I'1fI' iii!' ~eq'~ "~o 

\lIST" 1101' t ~ ~i!. t""\t-"\~ ~ q 
~ ~ t ~ ;r.;' -q:r ~ I lWe- 1l1'!,1J 
itar t f1I>' \3"R~ if lJilft If t, ~ 
IfliT ~'~1Jf i ? 

[Sbrl Balmlkl: The production of 
.alt has decreased in the year 1951.52 
as compared to the year 1950-51. The 
statement shows that the production 
of 'salt in the year 1950-51 was 720 
lakh maunds whereas it is 621 lakh 
maunds in 1951-52. This means that 
the production has fallen. What are 
the reasons of this faU ~n production?] 

-ft wnwfilw: ar1ft ~~ ~) ;rtf 
-q ~qr r I ~ ~ t\"\o-,,\t 
It· t'it srWm;r ~ 'I'((r t II'R ~ 
.~r '5IT ~ t I 

in [Shrl Gadgu: I cannot elve tbal 
d formation ofl'-hand. But the PI.,. 

uctlon Increased in the year 1950-51 
and it is stfll increaIID,,] 

-ft~'""~: qW'l 
~ ~~ ~~qmyiitinsm 

8qw.n'f""~Ta:rr~tllRT~ 
~T!Ji m it; ~ 1l1rrfi'\'lli ~ it 1Ii"ri 
W):Jr 11ft GrT '(if t ? 
[Shri Balmlld: The indi,enous salt 

that IS available In the market and In 
the villaies 15 so dirty. 111 any scienti-
ftc research belnl carried on with a 
view to refine it?) 

~ 'rtwfi1w: ;sr) orlflli ~ ~ 
t. ~ 3f'I8T ~(~ t f~ JT1I';f~ '. 
~ p ~ ~"ififrf i' 
~ ii\'~ iil'~ ~1 ~err t qt 
~~'f iRrt it I ~ me 'liT' 
f.rtllruT f~r iiI'~T ~ I anf\ 'P 
1If'~ I~ fit; lJ1fof4?: ;t ,(Tlii ~IT' ~ i 
am: ~r t fiIr .. ~ IfiT ~ ~ mraf' 
~f\W:r1J tl~ Oft)' ~ q: ~~T'( .q or t'ifT 
~I 

[Shrl Gadlil: The Government has 
set up some model factories for im-
proving the quality of salt and labo-
ratories have been opened wherever it 
has been found possible. RQSearch 
work in salt is bein~ carried on 10 
those laboratories. Only a few months 
back the Government banned. the sale 
of salt which did not contain sodium 
in the proper proportion.] 

eft ~Q1l1r1W ~: IRI' 

lflortftll li'Jfl >if\' \1Oifa- " flli If{-l lW 
0J1fIIi IIfr ar~, ~ =arlf -utff 11\1 sr~", ,) 
'(fT t? 

[Sbrl BalmUd: Is the hon. Mlniste~ 
aware of the fact that skin diseases 
are increasing day by day because of 
this salt?] 

~ 1RWfirw: ~6'r ~)lTr, ~. 

IIIT'(IJf ~ III'r 1ft ~ IIfIfflN ~ 
~ra 

[Shrl GaddI: May be: the business 
01 the doctors must have ftourished 
on that account.] 

Shrl B. Velandbu: May I knOI.V 
whether salt is now imported from 
Italy or any other country into India? 

Sbrl Gac1rU: No salt is imported into 
tblS cOWltry from anywhere for the 
last two years. 
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Shrl Amolakh ChaDd: What is the 
number of model industries installed 
to purify the indi,enous salt and 
what cost is incurred on it? 

Shrl GadgU: I will require notice for 
tbat question. 

Mr. Speaker: Question No. 1:59. 
The Minister or Labour (Shrl Iq-

,Ivan Ram): I am sorry, Sir, I reach-
ed the House a few minutes late. 

Dr. Desbmukh: Stand up on tbe 
bench! . 

STRIKES AND LoCKOUTS 

"'159. Shri BalmUd: Will the Minister 
of Labour be pleased to state: 

(a) the number of strikes and 
lockouts in industries during the 
-period from January, 1951 to 
February. 1952 up to date; 

Cb) the number of labourers who 
took part in those strikes and lockouts' 
and ' 

C c) the steps taken by Government 
to stop such' strikes and lockouts? 

The Minister of Labour (Sbrl 
.Jadivan Ram): Ca) cind (b). FilUres 
for the mo.nths of January and Febru-
ary 1952 are not yet available .. There 
were 1060 strikes and lockouts during 
the year endinl the 31st December 
1951. The number of workers involved 
in these strikes and lockouts was 
661,746. These ftlUres do not include 
statistics for Part B States. 

Cc) The Central and State Gov-
ernm~nts have lot Industrial Relations 
Machmery for' settliD.l( labour dis-
putes in their respective spheres. 
Where no settlement is possible Gov-
ernment ordinarily refer such disputes 
to Industrial Tribunals for adjudica-
tion. 

"" ~QT ""' lIil'8ft'lft ~" 
$'" it; IfW .-m ~ -q ? 

[Sbri Balmlkl: Wh~ were the spe-
cial reasons for these strikes?] 

• ".Ieft .... ~,,: ~.. fiI;ri "" 
1Iit"(iIT ~ i I 

[Sbri JagJlvan Bam: There are 
several reasons for them.] 

•• lIS'" 1I1""4ft: If'fT W 
~'-r ~ ~T 't1: WIi\ IIIIT'f 'oft Itt? 
aft'( Itt aT ~~ ~~ .. .nz 
ant? 

[Sbrl Ba'mlk" Were the labourers 
lathl-char,ed anywhere durin, theae 
strikes? U so, how many of them 
sustained injuries?] 

"" ... 111'11" m: p ~ IR 
Itt ,'ffl, ,"1Ii'if wIIfr f~ ~""" ir=t 
-mr ~ ~ ;r(Yi I 

[Sbri larJlvall Ram: That· milht 
have happened at certain places but 
I have no definite information on thai 
point with me at this time;] . 

t.:. + t.,,$ : £1" ~U~ ~,~ 

Iq.,.s' ~',lw' 1:)' &S .!.Jd- ~ 
tJ,." ~lA tI!!! &.J,s,; oJ LJ",w JiIS tI!!! 

~',.I ... , J LJ""w .,p.S "i·a", -')4 
-~ ,J." J~ tI!!! &.J,s,; ~ ~~ ..; 

[KbwaJa Inalt UDab: Will Govern-
ment state how many labourers have 
been' thrown out of employment. tbat 
is. dismissed. on account of thue 
strikes?] 

•• 'I~ ~ : (~ 'l'U ~ 
~~ 'fIRf ir=t lffif ortY 8.. I 

[Sbri Jadlvan Ram: I have not the 
details with me at this time.] 

Shrl B. Velayudban: May I know 
whether there was any lockout in any 
of the Government-run factories? 

Sbrl JacJlvall Bam: Sq far as I 
remember. none. 

Sbri B. Velayuclban: Is the Minister 
aware that there was a lockout in the 
aluminium factory at Alwaye, which 
is owned jointly by the Central and 
Travancore-Cochin Governments? 

Sbrl Ja,Jlvaa Ram: If somethiDi 
had happened in the sphere of the 
State Governments we do not have 
that information directly.' We will 
have to enquire 01. the State Govern-
ment concerned. 

Sbri M. NaIk: What were the Indus-
tries involved in these strikes and how 
those industries have been aftected, if 
at all? 

Sbri .Jadlvan Bam: The textile . in-
dustry. includiDI cotton and jute, and 
others englneerinr, minerals, iron and 
.teel, food. drink and tobacco, chemi-
~l". wood, paper. printine, .~inB and 
hide, ,ins and pre.lel. coal and other •• 
railway docks and ports, plantaUon. 
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~~unicip"Ut1es ;a:nd :miiicellantious. Of 
,cpurse when there are strlkes' pt'Mue-
tlon and' serviCes both suffer. 

Sbri »Wlvedl: What 
eies which sponsored 
such as the Socialists 
nists? 

are the agen-
these strikes, 

and Commu-

Shrl JagjlvanBam: These' ftcures 
relate till the end of December 1951. 
We oilave had no time to analyse these 
thin,. as yet. 

Sbrl AmoIakb ChaDd: What Is the 
number of labour disputes referred to 
arbitration .nd how does it compare 
with the ft,ures of last, year' and the 
year before? 

Sbrl Ja .. Jlvaa Ram: The informa-
tion is not available as yet as regards 
cases referred to adjudication by State 
Governments. 

Sbrl' IYY1IDDI: May I know' whether 
strikes or lockouts are on the increase 
or decrease? 

Sbrl JarJlvan Ram: They are obvi-
ously on the p.ecrease. 

COPRA 

_ *161. Shrl Alexaader: Will the Minis-
ter of Commerce ... ladwltry be 
pleased to state: 

<a> whetber the Government of 
, India have entered into an agreement 

with Ceylon for increalled import of 
copra: 

(b) whether it fa a f8C!t ;that the 
Ceylon Government have waived the 
export duty on copra and the 
Government of India have waived the tmport duty on the same: and 

(c) whether this hs dected the 
price of indigenous cocoanut and copra 
oil, and if so, whether this will affect 
the cocoanut growers in India? 

The DePUt7 MIDiater of Commerce 
,aacI Industry (Sbrl Karmarbr): (a) 
Ilnd (b). No. 

(c) Does not arise. 
,Shrl Kanuarkar: Under parts (a) 
a~d (b) I should also add that It Is 
a fact that export duty on copra and 
coconut oil has been' partially reduced 
in Ceylon as from the 9th Deeember 
~here has also been a partial reduc~ 
tlon in the import duty on' k!opra In 
In,dla as from January 2nd. But It 

,Is ye.t too early to asses. ·the' Precise 
effect of these reductions' on prices. 

'8brl Alexaader: May I kftow 
whether Government have received 
uay representation on this subject 
from the State Government or from 

, growers and what reply has been 
. liven? 

Sbrl KarmU'br: Yes, we have re-
ceived a representation and the re-
presentation is. now under our exami-
nation. 

8hrl AlexaDder: Are Government 
aware' of the fact that the prices have 
recorded a sharp fall amountini to 
about Rs. 1,000 per ton and that it 
has affected the price of coconuts by 
about Rs. 12 per hundred? 

Shrl' Karmarkar: I should not like • 
to commit myself to figures but it is 
a fact that owing largely to the 
impact of decline in foreign prices 
there has been a corresponding de~ 
crease also in the internal prices. 

Sbri Alexaader: May I know whe-
ther it is a fact that this reduction 
of import duty was brouiht about 
by pressure exercised by the indus-
trialists, especially in the soap Indus-
try? . 

Shrl Karmarkar: It is not a ques-
tion of pressure exercised by anybody, 
but it is a fact that the soap industry 
also made a reprC'sentation some time 
back that this import duty was a 
little bit too large for the industry to 
bear. and that also was taken into 
consideration at the time this repre-
sentation was received. 

Shrl Alexaader: May I know whe-
ther coconut all Is used only to manu-
facture luxury soaps and hair oils and 
as such Government will not counten-
ance such a reduction? 

SbrlKarmarkar: So far as I know 
coconut oil is used for the manufac-
ture of SOllPS and hair oils for 'use 
also by simple tollt in the countrysIde, 
and al80, in some parts of the coun-
try, foreatin,. 

8brl Laksbmaaaa: May I know what .. 
percentage of our production of coca-
nut all and 'copra Is used for food 
purposes 'apd what percentage for 
mdustrial purposes? 

Shrl '. Karmarkar: I should like to 
have notice. 

Rhrl LaJtlilnnabaa: May I know whe-
ther there has been any represl!ntation 
from the consumers of coconuts and 
coconut oils complaining of the hiib 
prices of these Items? 

Shrl Karmarkar: Well, we have re-
ceivedno formal representation buf 
we know. as a matter of fact. that the 
lower middle tlasi housewlfe has' been 
feeling the impact of the bleh price of 
coconuts In· ber 'cookine budget. 

Shrl Laksbmanan: May I know ·whe-
ther Government ~e aware of the fact 
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that a ,ood portioh of the population 
of Kerala depend on the price of coco-
nut for everythin, in their life and a 
fan in prices will steetP them in 
misery . and poverty? 

Shr! Karmarkar: Yes, Government 
knows ,that in the particular part of 
the country mentioned by the hono' 
Member the cash income of the grow-
er comes larlely from coconuts. That 
will also be a factor when we consi-
der this question. 

Shri P. Roeland. Bamiah: May 1 
know the quap,tlty of copra that was 
imported from Ceylon into this coun-
try in ) 949, 1950 and 1951? 

Shri Kanaarkar: I thould like Co 
have notice of that. 

COAL (PRODUCTION) 

·162. Sbri JuDI Bam: Will the 
Minister of Works, Production aDd 
8upply be pleased to-state: 

(a) the quantity of .coal produced 
during the period from 1st AIX'U to the 
end of December, 1951-

(i) in State collieries; and 
(li) in private collieries; and 

(b) the quantity exported during 
that period? 

The !'Iollnlster "f Work!!. i'rodaC'IOfl 
aDd Supply (Shrl Gad&"l1l: <a) (I) 
2,313,032 (tons). (it> 23,269,224 (tons). 

(b) 1,670,003 (tons). 
ShrI IDani Ram: May I know tbe 

quantity of metallurlical coal which 
has been used in the railways? 

Shri GadgU: I want notice for that. 
Sbri JDam Ram: May I know if the 

overburden contract with I.M.C.C. at 
Bermo has been terminated aDd. If 
80, will it reduce the production of 
<:081 and what arranaement Is beinl 
made by the Government for the 
work and the workmen there? 

Shri Gadgll: Does it arise out of this 
question. Sir? , 

Mr. Speaker: No. 
Sbrl Massey: Are State collieries 

restricted in any way from increasinl 
their output? 

Shrl Gadgll: 'rhey have increased 
the output., as I said Yesterday, by 
nearly 3 lakh tons. 

Mr. Speaker: He wants to know 
whether there are any restraints put 
on the increase of output. 

Shrl GaclgU: No, there are no 
restraints. 

O1'al A7U1Der, '. 
Bbrl MaRe:r: Has the ouwut of 

Talcher colliery been increased aad. 
if so, by how much? 

8br! GadaU: ThLt is a hypotheUcal 
Que.tion. 

Sbr! A. C. Guha: May I know the 
avera,e raisinl cost of the railwaY 
co~rieJJ as compared with the cost.in 
tb8 private collleries? . 

Shrl GacIgU: I require notice tor 
that. 

YARN 
·163. Sbrl B. IL D .. : Will the Mint.-

ter of Commerce aad lIldutry be 
pleased to state: 

<a> t17e total production of yarD 
dUrin, the year 1951; 

<b) the total Quantity exporlM; 
(c) the total quantity used by mUla; 
(d) the total Quantity allotted tor 

han£Jomro and other looms; and 
(e) the total quantity allotted tor 

otber purposes such as ,home consum&»-
tion, ftshin, nets etc.? ' 

The MJaister of Commerce aDd, ID· 
dustry (Bbrl Mahtab): (a) to (C): A 
statement is laid on the Table of the, 
House. ' 

(d) and (e). Total quantity allotted 
to States for distribution to hand-
looms, powerlooms and other miscel-
laneous consumers is 246·5 millioh lbs. 
In addition, 10·7 million Ibs of yarn 
were released direct to essential indWl-
tries such as deficit mills,· beltiD8. 
cable. carpet manufacturers etc. 

STATEMENT 
The total production, quantit1/ e:x;-
ported and the quantitll used by mfU. 

of IIams during t1te 'IIear 1951. 
Part 

(a> 
(bl 

(0) 

Figuree in p:>uni8 

I ,8,04,000,000 
18,885,400 
(approximately). 

985,000,000 

Shrl B. R. Daa: Is it a fact that at 
the be,inninl of 1951 the hon. Minfs.. 
ter stated that there would be DQ 
export of yarn that year and, if so; 
what is the reason why this 18 million 
lbs. has been exported? 

Shrl Mabtab: The hon. Member's 
question relates to the whole yeaI' of 
1951. The fi~ure has been ~iven for 
the whole year of 1951 and there was 
some carry-over, so tar as the licence. 
were concerned, from 1950. Besides 
tbat no export has been allowed except 
to Ceylon and Burma with whom we 



22 FEBRUARY 1952 

have entered into a trade aereement 
On some basis. 

Sbrl B. K.. Du: May I know ·if any 
estimate has been made of the annual 
total requirements of handlooms in 
the country? 

Shri Mabt&b: About 300 million lbs. 
will be reauired for handloom con-
sumption every year. 

Sbrl B. K.. Du: In view of the fact 
that the supply has been short. what 
steps have been taken to meet the 
requirements fully? 

Sbrl Mabt&b: Supply has not been 
short in recent months-supply was 
short in the first half of 1951. So far 
as my information loes today the 
supply is not short but the Drice of 
yarn is not economic to the handlooms. 
That is my information. 

Sbrl B. K. Das: Do I understand 
that the handlooms are able to work 
full-time as arranlements now stand? 

Sbrl Mahtab: I think so, provided 
the handlooms are in a position to 
pay for the price of the yarn. 

Pandlt Main-a: I wanted to know 
from the hon. Minister if he is takinl 
the position that the supply position 
of yat;n today in the country is Quite 
all right, that there is no shortale, it 
is only the Drices that are unecono-
mic. Then do I understand that there 
is an accumulation of yarn? 

Shri Mabt&b: No, no. The Drices are 
controlled. The fine and superfine 
yarn is made out of foreiin cotton 
and therefore it is not easy for us to 
reduce the price of that yarn. As a 
matter of fact. yarn beyond counts 40 
is practically decontrolled today 

. because it is not lifted by the State 
nominees. but the handlooms are in 
need of coarse and medium yarn which 
is in soort supply. 

Dr.· Deshmukh: Would it be possible 
for Government to live the full quota 
of the required quality of yarn at the 
price which is economic to handlooms? 

Sbrl Maht&b: I have already ex-
plained it so far as cloth SUDDly is eon-
cerned. The same thinl applies also 
with reiard to yarn. Whenever we 
will have plenty of medium and coarse 
quality of yarn the handlooms will 
havoe their full sUPDly .. Otherwise . only 
as the prices of foreirn cotton come 
down it will not be possible to sup~lY 
tine and superfine yam at a price whIch 
the handlooms can afford to pay for. 

Dr. Deshmukh: What portion of this 
yarn is supplied throuJth co-operatlve 

societies arid what • Dortion throUlh 
State Governments? 

Sbrl Mabtab: The Government of 
India do not allot yarn to co-operative 
societies direct. Allotments are made 
to the State Governments and it is for 
the State Governments to allot the 
quantity which they receive accordinl 
to their arranlements. I have DOt 
got the ftJtUres ready at hand. 

Sbrl B. K. Das: From the reDly liven 
by the hon. Minister, do I understand 
that it deJ)ends UDon the State Gov-
ernments to make the allotments to 
the handlooms and the Central Gov-
ernment has nothing to do with it? 

Shrl Maht&b: That is correct. 

SALT FACTORY 

·184 .. Shri B. K. Das: Will the 
Minister of Works, ProductiOD aad 
Supply be pleased to refer to the 
answer to my starred question No. 1327 
asked on the 26th September, 1951 and 
state: 

(a> wl1ether the French experts have 
furnished a complete layout of the 
proposed salt factory on the Conta! 
sea-board of West Bengal; 

(b> whether any decision has been 
taken in the matter; and 

(c> if so. what plan has been decided 
upon and w~at action has been taken? 

The Minister of Works, Productloa 
aad Supply.(Shrl Gadr;i1): ~a> to (c). 
The Government of West Ben.lZai have 
just received the line diairam fur-
nished by the French experts and 
propose to appoint a special team of 
local experts to prepare a detailed 
blue-print of the scheme after check-
ing up the estimates of cost. the re-
commendations of the French experts, 
and the line diagram. 

Sbrl B. K. Das: May I know whether 
the report has at aU been submitted .~ 
to the Central. Government. or is It 
lying with the State Government? 

Sbri GadrU: At present, it is with 
the Bengal Government. As I have 
stated in my reply. a team of local 
exPtlrts is being appointed by the 
West Benlal Government to 10 into 
the details. As a matter of fact. the 
French. firm of emcineers which pre-
pared the technical report has fur-
nished a line diagram specifically in-
dicating the location. installation of 
reservoirs. condenser. crystalliser, 
pumping station etc. Steps are beiDi 
taken to line out a strip of land and 
to plant trees so that the portion 
which will produce the salt will be 
immune from tidal waves. . 

Shrl B. K. Oaa: What was the cost 
of the scheme that was prepared by 
the French experts? 
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Shri GacJgU: I require notice for 
that. 

Shrl B. K. DaB: When were the 
French experts appointed and how 
long will it take for the Government 
to finalise the scheme? 

Shri Gadgll: I cannot say. The 
French experts submitted their report 
in April 1951. Then they were asked 
to furnish a line diagram. That has 
been done. The third stage now is 
with the West Bengal Government, 
and as I have said. they have appoint-
ed a team of local experts. 

Shri B. K. Das: Will the whole 
scheme as formulated by the French 
experts pass through another body 
and then it will be finalised by the 
West Bengal) or the Central Govern-
ment? Am I right? 

Shri GadrU: The State Government 
in the first place will finalise the 
scheme and then it will be duly ap-
proved by the Central Government. 

Shri B. Du: Did I understand the 
hon. Minister as saying that the Gov-
ernment of West Bengal has not sub- . 
mitted to him a copy of the report of 
the French . experts and only occa-
sionally they correspond with mv hon. 
friend? And this same West Bengal 
Government will demand money for 
investment and the money will be our 
own and will have nothing to do with 
the West Bengal Governmerit. 

Shri .Gad&iI: Primarily, it has been 
at the initiative of the West Bengal 
Government that the scheme has had 
to be undertaken. If at any stage that 
Government comes for financial aid. it 
will be considered. 

Shri B. Das: But I want a definite 
answer as to whether the West Bengal 
Government has forwarded the Expert 
report of the French experts to the 
Government of India. 

Shrl Gadrll: They have. 

JUTE AND JUTE GooDS (EXPORT) 

*165. Shri B. K. Du : Will the Minis-
ter of Commeree aDd JDdust17 be 
pleased to state: 

(a) the total export of raw jute and 
jute goods to dift'erent countries during 
the year 1951; and 

(b) whetlrer any quantities' have 
been exported under bilateral trade 
agreements and if so. how much and 
to what countries? 

The Minister of Commerce and JD-
duatry (Shrl Mahtab): (a) Export of 
raw jute is not permitted as a rule: 
Exports of jute goods to all countries 
during 1951 amounted to 7.72.841 tons. 

(b) A statement showing quantities 
of jute ,oods exported during 1951 to 
varIous countries with which there 
were bilateral trade agreements. is 
placed on the Table of the House. 

STATEMENT 
Exports of jute goods during 1951· 

to various countrie, with which there 
were Bilateral Trade Agreements. 

Country Quantity in tons. 
(1) Argentina 60.&38 
(2) China 26.946 
(3) Burma 32.179 
(4) Australia 1,01.602 
(5) Indonesia 9.775 
(6) . Iraq 3.457 
(7) Czechoslovakia 1.386 
(8) Germany (West)' 924 
(9) S11V'l.tzerland 66 

(10) Pakistan 11.765 

2,48,938 ._-----------
Shrl B. K. Du: As a result of the 

reduction in the export duty. may I 
know to what extent the export posi-
tion has improved with regard' to 
particular countries? 

Shrl Mahtab: The main Improve-
ment is with regard to U.S.A. 

Shri B. K. Du: Is there IUl7 
information as regards the improve-
ment in the export position in respect 
of other countries? 

Shri &lahtab: We cannot know' oft'-
hand whether the export will be 
increased on accoun ~ of the reduc-
tion in the export duty. but if the 
hon. Member wants to have a study 
of the whole thing. I can lay on the 
Table the names of the countries 
to which our jute goods are exported. 

Pudlt Maika: May I know what is 
the general reaction of these countries 
to this recent measure taken by the 
Government of India in the matter of 
reduction of jute duty? Is the 
Government in a position to say that? 

Shri Mahtab: So far as newspaper 
reports go ... 

Mr. Speaker: The question is too 
wide to answer. 

Pudlt Maika: Did the Government, 
before going in for this reduction of 
duty. receive represemtations from 
different Governments through their 
Trade Agents. Trade Commissioners 
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Or High Commissioners relardin, the 
uecessity for reduction? 

, . 
Sbrl Mahtab: Of course, we had 

80me representations. Apart from 
the representations, Government have 
lIOme means of knowing the position 
as it· stands from time to time. We 
examined the position of the jute 
JDdustry here and in the inter-
Dational market and then we came to 
this decision. ' 

Shrl M. Na1k: May I ask whether 
Government have studied the imme-
diate reactions in the local markets 
with regard to the reduction in the 
export duty? 

Shrl Mahtab: The reactions have 
been very favourable accordlrig to 
our information. 

Shri A. C. Gua: May I know if 
there has been any variations in the 
price of raw jute after this step was 
taken? 

Shri Maht&b: The reduction in the 
export duty took place only two days 
ago. I do not know therefore how 
it will affect the price of raw jute. 

Shri Amolakh Chand: The hon. 
Minister said in reply to a Question 
that. no raw material.is being export-
ed. as a general rule. May I know 
in which cases the exceptions were 
made? 

Shrl Mahtab: ThIs is a case where 
there is no exception. This is a 
very sound rule which we are follow-
ing. 

AGRicULTURAL PROGRAMME IN 
FIVE YEAR PLAN 

"166. Shri A. C. Gua: Will the' 
~inister of PlaJlDiDc be pleased to 
state: 
',(a) whether the Planning Commls-
~n has examined the agricultural' 
programme of the Draft Report so as 
to make India self-sufficient in food-
lI'ains and cash crops; and 
. Cb)' whetber the State Governments 

have been consulted as to how, far they 
would be able to implement the pro-
gramme regarding measures to increase 
the productivity of. the land. measures 
to bring new lands under cultivation 
and also as to their ability to meet the 
flnancial obligations? 

The MlDlster of FlDaDt'e (Shrl 
C. D. Deshmukh): Ca) and (b). The 
agricultural tarl!E'ts in tht' Planning 
Commission's Draft Outline were 
worked out in consul'ation with 
representatives of State Governments. 
State Governments have been recent-

ly requested to verify these targets 
and the data on which they are based 
with a view to incorporation in the 
flnal report of the Planning Commis-
sion. 

Shri A. C. Guha: May I know 
whether, before makina: the ftnal 
plan. the Government will take into 
consideration any change in the land 
tenure system? 

Shrl C. D. Deshmukh: I understand 
the question to be whether we shall 
take into consideration any chaDle in 
the land revenue system. 

Shrl A. C. Guha: 
system. 

Land tenure 

8hri C. D. Deshmukh: That 
meuns, if any change in the land 
tenure system has taken place, l~ the 
intt!rval. shall we assess the results 
and take them into consideration- The 
answer is "Yes". 

Shrl A. C. Gua: No. I want to 
know whether the Government has 
In view the effecting ,of any change in 
the land tenure system in order to 
h'ave the' all'i~ral''''';fi'olramme 
fully implemented? 

AD HoD. Member: As regards the 
ownership of the land. 

Shrl C. n. Deshmukh: The hon. 
Member is fully aware of what is 
being done in this regard by Govern-
ment. 

·Mr. Speaker: The question would 
be hypothetical at this stage. 

Shri Kamath: lias the Planning 
Commission considered this matter 
of self-sufficiency. separately with 
regard to food crops and cash crops 
like jute and cotton? 

Shrl C. D. 'Deshmukh: It has been ~ 
considered for both categories of 
crops. The targets of additional 
agricultural production in the Five 
Year Plan are: food-7·2 m111ion tons' 
jute-2'06 million bales of 400 Ibs.; 
ct?tton-l;2 million bales of 392 lbs.: 
011seeds-375 thousand tons; and 
sugar-690 thousand tons. 

Shri Kamath: Has the Commission 
also considered the question as to how 
much. land would have to be diverted 
from food crops to cash crops if these 
targets are to be attained? 

Shrl C. D. Deshm'ukh: Yes. they 
have. 

Shrl A. C. Guha: One part of my 
Question relates to the point whether 
the State Governments have express-
ed their abfiity to meet the financial 
obligations involved in the agrl-
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cultural programme. I think the 
hon. Minister has not given any replY 
to th~t part of my question. I am 
referrmg to the last portion of part 
(b). 

Shri C. D. Deshmukh: There is no· 
aeparate assessment of the abJ1ity of 
State Governments to implement any 
particular part of the whole Plan. 
As I said yesterday. we know what 
the total cost of the First Part of the 
Plan is going to be and how much we 
expect the Centre and the states to 
raise and how much outside assist-

ance we might require. We have 
also an estimate of how much 
assistance from the Centre the States 
would be expectilll. 

Shri A. C. Gua: May I know if the 
State Governments have rpade any 
representations to the Central Govern-
ment for financial aid tor implement-
ing the agricultural proRramme? 

Shri C. D. Deshmukb: No. There 
have been no special representations 
in this regard. 

Shri Barm.aD: Is the attainment of 
this target at the end of the flve year 
,plan dependent on the completion of 
the Bhakra Dam and the Damodar 
Valley project by that time? 

Shrl C. D. Deshmukh: I do not think 
1he whole of the Bhakra-Nangal Dam 
will be completed by that time. 
Some df the canal systems will be 
eompleted. The Damodar Valley. I 
believe. will be complete within the 
planning period. 

In regard to Hirakud also, It will 
be only partially completed. There-
tore. the answer is that· this does not 
depend entirely on the completion of 
all the three projects within the plan-
ning period. 

Dr. M. M. Daa: May I know 
whether the Planning Commission 
will examine the programmes set 
torth in the draft report in the light 
of the report of the Grow More Food 
Enquiry Committee which has just 
begun their work? 

Shri C. D. Deshmukh: Yes. . 
CLOTH (EXPORT) 

"167. Shrl S. C. SamaDta: Will the 
~inister of Commerce aDd ladustr)' be 
pleased to state: 

(a) the value yardage and per-
centage of manufactured cloth in India 
exported to other countries in the years 
from ,1947 to 1951 (lear by year); 

(b) the varieties and qualities of 
cloth exported in those years; 

(c) the names of countries to which 
cloth was exported ; 

(d) the number of cases in which 
export was made owlJl8 to trade arree-
ment . with other countries; and 

(e) in how many cases food was 
received in lieu of cloth (from which 
countries and when)? 

The MiDister of Commeree &Del Ia-
dustry (Sbrt Mabtab): <a) to <c). 
A statement is laid on the Table of 
the House. [See Appendix I, annexure 
No. 36.] 

(d) Exports of cotton' textiles 
were made to seven countries under 
the trade agreements. 

(e) No speciflc mention was made 
in the trade agreements for export of 
cloth in lieu of foodirains for Import 
from these countries, except in the 
case of Ethiopia and Iraq. However, 
some countries exported foodgrains 
to India' and imported cotton textiles 
from this country. 

Sbrl S. C. SamaDta: Was there any 
agreement between India and China 
for the exchange of cloth with food-
grains? ' 

Sbrl Mahtab: There is no trade 
agreement between China and India. 
But it is a fact that China exported 
some food grains to India and Indja 
exported some textiles to China. 

Shri S .• C. SamaDta: I find from the 
statement that export of coarse and 
medium cloth has been going on 
from 1949. May I know whether 
coarse and medium cloth cannot be 
utilised for home consumption? 

Shrl Mahtab: Coarse and medium 
cloth can be utilised here. We are 
of course exporting cloth at consider-
able inconvenience to our own people 
here. But there is no other way out. 
We have to find foreillD exchanlle to 
meet our financial liabilities. 

Then again. we have to enter into 
agreements on some basis and this is 
one of the articles which is required 
by other countries. We are tryinlZ 
our utmost to reduce exports. as far 
as possible in 1952. 

Shrl S. C. Samnta: Mav T t"',,, it. 
that we are bOU8d to export coarse 
and medium cloth and it cannot be 
stopped? 

Shrl Maht&b: We are bound to 
expert nothi~. But as we are 
bound to import. something, willy-
nilly we have to export somet.hin,. 
That is the position. 
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Shrl B. K. Bas: The hon. Minister 
said that there is no agreement with 
China. Is it a case of understandinl-
why was the cloth exported to China? 

Sbrl Mabtab: I may say. in ordi-
nary language, this is a market 
arrangement. We purchase foodstuffs 
from them and we have to obUle 
them by giving some cloth. 

Sbrl R. Velayudhan: So we have 
neither food nor cloth. 
HOUSES FOR MICA MINE LABOURERS 

*168. Shrl A. Josepb: (a) Will the 
Minister of Labour be pleased to state 
what action Government have taken 
regarding the construction of houses for 
mica mine labourers at Gudur in 
Madras? 

(b) If the construction has begun, 
what is the number of houses that 
have so far been completed? 

Tbe Minister 01 Labour (Sbrl 
JarJivan Bam): (a) and (b). A senior 
officer of the Government of India was 
deputed to the mica mining areas in 
Madras to study the problem and to 
suggest ways and means for improv-
ing the housing situation. He had 
consultations with the employers who 
have agreed to construct 2,250 houses 
in accordance with the plans and 
specifications to be prescribed by 
the Mica Mines Labour Welfare Fund 
during the next five years. The 
Fund will pay a subsidy equal to 20 
per cent. of the cost of the" construc-
tion. 

Sbrl A. Joseph: Was any amount 
collected from the mica owners by 
the officer referred to? 

Sbrl Jagjlvan Bam: As I said, no 
amount is to be collected. They are 
to construct the houses according to 
the plans and specifications approved 
by us and we are to subsidise to the 
extent of 20 per cent. of the cost of 
construction. 

Sbrl A. Josepb: After the comple-
tion of these houses will they be 
given to labourers as free quarters, 
or. rent will be collected for them? 

Shrl Jagjivan Ram: Most likely 
they will be given free: but even if 
rents are collected they will be 
nominal. 
~ \j""j(,qor rq ': 11'?It 

~;;.rr '"f~m (fit; "tir" fir~or« Ifil 
...=tf zr(¥r f~ GI'mT i fit; ~~ f~ it; 
ar~~ ~~~~? 

[Babu Ramnarayaa SlQh: I would 
like to know if the mi1l-owners are set 
any time limit to complete the con-
struction of these housel!.] 

'5ft' ... ,to .... ~: 1I~ ff'i ftrt 
QR it; ~ ~ ~ ano: "" 9)'1'1 iti 
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[Sbrl JagJivan Jtam: This l'eiates to 
Madras only and a five-year programme 
has been devised in consultation with 
these people, according to which 46!J 
houses would be constructed in the 
year 1952, 450 in 1953, 450 in 1~~54. 451 
in 1955 and 430 in 1956, in all totalling 
2,250 houses.] 

AGRICULTURAL LABOUR 

*169. Shrl S. C. Samanta: Will the 
Minister of Labour be pleased to state: 

(a) whether the data collected during 
the three stages of the All-India en-
quiry into the conditions of agricultural 
workers have now been analysed and 
tabulated; 

(b) if so, what are t~e results; and 
(c) whether Government propose to 

bring any legislation in the near future 
to regulate the waies of agricultural 
workers? 

Tbe Minister 01 Labour (Sbrl 
Ja,rjlvan Ram): (a) The data collect-
ed during the first stage of the 
agricultural labour enquiry-the 
General Village Survey-have been 
analysed and tabulated. A mono-
graph on Agricultural Wages in 
India has been prepared and is now 
under print. 

" . 
All the 1,04,000 General Family 

Schedules collected during the second 
stage have been scrutinised. edited, 
coded and code-checked. These are 
being tabulated by the Army Statisti-
cal Organisation. General Family 
Tables of . 19 States have been 
received-the others are now awaited . 
The tabulation gf nearly 1;70,000 
Intensive Family Schedules is now in 
progress. 
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(b) The results of the agricultural 
labour enquiry will be known only 
after the data on the Intensive Family 
Survey have been statistically pro-
cessed and analysed. The findings 
of the General Village Survey have 
already been communicated to the 
State Governments. The findings of 
the General Family Survey will be 
communicated to State Governments 
as soon after the remaining General 
Family Tables are received as possi-
ble. 

(c) The Minimum Wages Act. 1948, 
Is applicable to agricultural labour. 
Under this Act minimum rates of 
wages for agricultural labour have to 
be fixed before the 31st December 
1953. The question of enactinlt any 
other legislation for regulating the 
wages of agricultural workers d~s 
not, therefore, arise at present. 

Shrl S. C. Samuia: May I know 
whether in the meantime the Minimum 
Wages Act of 1948 lIas been utilised 
by any State GovernmElnt where the 
level of rural wages is unseemly low? 

Shrl lagJlvu Ram: In one or two 
States, especially in depressed 
pockets, the State Governments have 
taken steps to implement the Mini-
mum Wages Act. 

Sbrl S. C. Samaata: May I know 
whether the registered agriculturol 
farms are following the Minimum 
Wages Act! 

Sbri lal"jlvu Ram: As I have said, 
only in two States, especially in de-
pressed pockets, the State Govern-
ments have taken steps to implement 
them. 

Shrl R. Velayudban: 
those two States? 

Which are 

Shrl lagjivan Ram: Bihar and the 
Uttar Pradesh. 

Shrl Kamath: From the data ahd 
statistics collected so tar which State 
shows the lowest wage for agricul-
tural labour and what is that lowest 
wage? Is it different for men and 
for women? 

Shrl JagjivaD Ram: There are two 
types of agricultural workers-attach-
ed and casual. The daily wage 
rate for adult male ranges from ten 
annas in Vindhya Pradesh to Rs. 
2-8-0 in PEPSU. The wage rates in 
Vindhya Pradesh, Orissa, Madhya 
Pradesh, Madras, Madhya Bharat, 
Mysore, Ajmer and Bhopal were 
below Re. 1. In Manipur, Bihar, 
Bombay, U.P .• Rajasthan and Hydera-
bad the w!1ges ranged from about a 

rupee to Rs. 1-4-0 a day. This is fOl"" 
casual workers. 

So far as attached workers are-
concerned they get some perquisites. 
in addition to these wages. 

Sbrl KaIIlatll: Are women paid! 
much less than men? 

Sbrl Jarjivan Ram: They get slight-
ly less than men. 

Dr. Desbmukb: What is the mini-
mum wage that has been worked out 
so far as these States are concerned? 

Shri Jagjivan Ram: These are the 
wages which are prevalent. 

Dr. Desbmukh: What are the mini-
mum wages that they should receive? 
Has there been any calculation made 
or this? 

Sbri lac.JlvaD Ram: No. 

UmoN BOARD SCHEME FOR 
REHABILITATION 

.170. Shrl S. C. Samanta: (a) Will 
the Minister of RebabWtatioD be pleas-
ed to state the number of families and 
the number of displaced persons that 
have been rehabilitated so far under 
the Union Board Scheme in West 
Bengal? 

(b) How much have been spent on 
the Scheme? 

(c) How many amonest those rehabi-
litated displaced persons are agricul-
turists and artisans (separately)? 

(d) How much loan have they receiv-
ed and for what purposes? 

The MiDister of State for RehabW-
tatioD (Sbrl A. P. laID): (a) Alto-
gether 13.918 fa;nilies or 69.590 dis-
placed persons have so far been 
moved to various· Union Boards for 
rehabilitation. 

(b) Rs. 71,94,347. 
(c) Agriculturist families 11.1.35 

Non-agridUlturist families 2',783 
It is difficult to say how many of 

the non-agriculturist& are artisans. 
(d) The total amount of loans 

granted is Rs. 58,74.861, which covers 
loans for the purchase ot homestead 
land. house-building. small traders, 
agricultural purposes and for main-
tenance ot the displac~d families. 

Sbrl S. C. SallWlta: Will this 
scheme be continued? 

Shrl A. P. JaID{ So long as it Is 
possible we shall try to continue it. 
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Shrl B. It. Du: Out of the total 
.amount spent may 1 know what 
amount was spent for payimc· re-
muneration to those who were trying 
to render help to this scheme? 

Shri A. P. Jain: I presume the hon. 
'Member means the social workers? 

Shrl B. K. Das: Yes. 
Sbri A. P. lain: Honoraria to social 

workers is Rs. 13,847-3-0. 

Dr. M. M. Das: May I know how 
the expenditure under this particular 
system of rehabilitation mentioned 
In the question compares with the 
'Other systems? 

Sbrl A. P. Jain: I think It is practl-
-cally at a par with the other systems 
'Of rehabilitation. 

Sbri S. C. Samanta: May I know 
whether the, rehablUtated persons 
require any loan or help for acquiring 
lands? 

Sbrl A. P. JaiD: In some cases 
money was advanced for acquiring 
lands. In other cases. where land 
was available. it was not so. 

• Sbrl A. C. Gua: Could the hon. 
Minister tell us what is the average 
:acreage of land given to the agricul-
tural families under this scheme? 

Sbrl A. P. Jain: The average is 
:about four acres. 

DEVELOPMENT COUNCILS FOR INDUSTRlES 

*171. Sbrl S. N. Das: (a) Will the 
Minister of Commerce and Industry be 
pleased to state the number and names 
-of industries for which' Development 
Councils have already been established 
as envisaged in the Industries (Deve-
lopment and Regulation) Act of 1951 
'glving the names of. representatives of 
'various interests concerned? 

(b) Has any of these Councils been 
able to formulate measures for fuller 
utilisation of installed capacity and for 
improving the working of the industry 
concerned? 

The Minister of Commerce and in-
dustry (Shri 'Mabtab): (a) and (b). 
Action to constitute the Central Ad-

, visory Council has already been initia-
ted and it is proposed to summon a 
meeting of the Council next month. 
Development Councils will be estab-
lished after the rules for their consti-
tution are constdered by the Advisory 
Council. 

Shri S. N. Das: May I know how 
lon, the Government will take to set 
up these Development . Counclls. at 

least in respect of the important in-
dustries? 

Sui Mabtab: I have already said 
that the Central Advisory Councll 
will meet next month and the De-
velopment Councils will be constitu-
ted after the rules are finalised by 
the Advisory Council. And that is 
provided in the law itself. 

Shri S. N. Du: May I know whe-
ther the Central Advisory Council has 
been constituted or is under constitu~ 
tion? 

Shrl Mabtab: It is b~in, constituted 
and the meeting wlll take. place next 
month. 

Sbrl S. N. Dal: May I know the 
personnel of the Council? 

Shrl Mahtab: I cannot say that. 
We are now in consultation with the 
various Chambers of Commerce and 
other bodies, and while the Council 
Is· in the stage of constitution it will 
not be proper on my part to disclose 
the names. 

Sbrl S. N. Du: May I know whe-
ther the Development Council on In-
dustries which has been functionin, 
under the chairmanship of the hon. 
Minister has now been wound up or 
whether it is still functioning? 

Shrl Mahtab: I do not know to 
which Council the han. Member is re-
ferring. If the reference is to the 
Ind~tries Advisory Council. I do not 
think it will have any more neces-
sity of existence, 

Shrl R. VelayudhaD: What happen-
ed to the scheme of regional regroup.-
i~g of the industries which was dis-
cussed in the Development Committee 
and to which reference was made by 
the han. Minister in the House some 
time ago? 

Shrl Mahtab: This question relates 
to a law which was passed here in 
1951. What the hon. Member asks is 
about a different matter altogether 
which I may discuss with him or 
answer separately if he gives notice. 

BALANCE OF TRADE 

·1'72. Shrl M. Nalk: (a) Will the 
Minister of Commerce and Industry be 
pleased to statEl what is, the overall 
balance of trade Dosition of India for. 
the year ending 31st December. 1951? 

(b) What were the values of exports 
and imports for the same .period? 
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(c) Wha Fwere 'the· main articles of 
export on' which India's . foreign ex-
cbange earnings 'primarily depended? 

(d) What part of our exports was 
in the'shape of raw materials and what 
part consisted of finished goods? 

The Deputy MlDister of Commerce 
aDd Industry (Sbrl Karmarkar): (a) 
and (b). The position, as far as it 
can be assessed at present, is that im-
ports upto 30th November, 1951 total-
led Rs. 785.88 'crores, which expc.rts 
including re--exports amounted to 
Rs. 699.80 crores resulting in an ad-
verse balance upto that date of the 
order of Rs. 86.08 crores. 

(c) The main items of exports were 
jute goods, b;a, cotton manufactures, 
raw cotton and waste, raw wool and 
woollen manufactures, tanned hides 
and skins, Mica, lac, metallic ores, 
coal, cashew kernels, pepper, tobacco, 
edible oils and oilseeds. 

(0) 20,7 percent of our exports were 
in the shape of raw materials and 
55.1 percent con sf_ted of finished 
goods. 

I!Ihrl M. Nalk: What are the coun-
tries responsible for the adverse 
balance? 

Shrl Karmarkar: I ~hould like to 
have notice of the question. My hon. 
friend knows quite well that the 
sterling area is all one bloc for pur-
poses of counting the balance of trade 
position. If there is an· adverse balance 
in a particular country it is made up 
by favourable balance in another. 

Shrl Radbelal Vyu: May I know 
whether the figures given by the hon. 
Minister include those for, imported 
foodgrains also? 

Sbri Kar.markar: Surely. 
Shrl R. Vela,yudhau: May I know 

whether the hon. Minister has got 
separate statistics regarding the ex-
port of hill prodUcts like copra, tea 
etc. from the Travancore-Cochin State 
to dollar areas and the income de-
ri ved therefrjlm? 

Sbrl Kamaarur: Does be want se-
parate ftgures or does he want to 
know if these are included in the 
figures I gave? 

Mr. l!I1Ieaker: He wants to know 11 
they are included, and be wanta'i se-
parate figures. 

Shri KanIlarkar: Travancore-C~ 
cbin is' I'ltt of India, Sir, and 'the 
figures 'a" Meellaril1' included. 

Oft'ICE ' iUID 'RBsuarn.u. 
!ACOOMMODATICIN 

1,1i' 

·173.Shrl M. NaIk: (a) Will tbe-
Minister of Works, ProducUou aad 
Supply be pleased to state how far the-
..demand for houses tor office accom-
modation and resideDtial purposes in 
Delhi bali so far been met? 

(b) How many houses, for otftce and 
re~idential purposes separately, have 
been constructed durini the year 1951-
52 and at what cost? 

(c) How many Government em-
ployees of different categories are-
there who still remain to be provided 
with residential quarters? 

The Deputy MiDfater of Works, Pro-
ductloD aud Supply (Shrl BaraphaID): 
(a) The percentage ot Governmental 
demand for office accommodation that 
has been met is 92%. Likewise, the 
percentage of the demand tor resi-
df;ntial accommodation that has been 
met is 35%. 

(b) No office accommodation has 
been built during the year. As regards 
residential accommodation, four 
bungalows, 1,040 clerks quarters and 
176 peons quarters have been 
constructed, at a cost of Rs. 95:37 
lakhs. 

(c) This question probably implies: 
that Government are bound to provide 
accommodation for every single one ot 
its employees. This is not correct. 
Roughly speaking, about 35% of the 
Government employees to-day have 
Government accommodation of some-
sort or other. 

Shrl M. Nalk: May I know the hon. 
Minister is in a position to state as to-
what will be the next year's build-
ing programme? 

Sbrl BumphaID: Besides the fieureli-
that I have given, there is certain 
accommodation which is in the process 
of construction and which will be 
co~pleted within the course of the 
next six months, and the number is 
1,188 quarters for various cateiories 
of government servants. Government 
have also decided to construct about 
1, t 00 quarters In the next financial 
year. 

IDlwaja balt t1Uab: How many 
bungalows are ,under construction tor 
the Ministers, Deputy Ministers Ilnd 
Parliamentary Secretaries? 

Shrl BuracohaiD: O;uy one, bun--
galow has been, constructed for a Mi-
nister in the' DJplom.tlc Enclave and 
none tor Deputy Ministers or lonnis-
ters' at State bal been constructed. 
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Shrl K ..... atb: Is it a fact that as 
yet Government has not built sufficient 
accommodation for all the 750 Me~­
bers of the New Parliament that is 
Join, to be? 

Shrl BurarohaJa: Already 100 flats 
for Members of Parliament l?-ave been 
<:onstructed and in the next ·SlX months 
we will complete another 152 flats 
for the Members of Parliament. 

Sbrl Kamath: Is it not a fact that 
.all this construction referred to by the 
hon. Minister would provide accom-

modation for only 75 or 80 per cent. 
-of the Members of Parliament? 

Sbrl Boragoha.lD: Yes. This only 
-will provide for 80 per cent. of the 
Members and it is considered ade-
quate, because some of the Members 
will be appointed Ministers and the~e 
may be others who may have their 
own accommodation. Normally 80 
per cent. accommodation is conside-
red sufficient. 

Mr. Speaker: I think we will go to 
the next question. 

JUTE REQUIREMENTS 

-174. Shrl A. C. Goha: Will the 
Minister of Cemmerce .... d tDdustry be 
'Pleased to state: 

(a) whether Government have esti-
mated the raw jute requirements of 
Indian mills in 1952; and 

(b) ~10W far that requirement would 
be met by the jute produced in India 
and if there is any gap, how Govern-
ment intend to ftll it up? 

The Minister of Commeree IUUl 111-
clustry (Shrl Mahtab): <-a) Yes. Go-
vvnment have estimated the require-
ments for the current ,ute year (July 
'51-June '52). 

(b) About two thirds of the mills' 
requirements will be met by indige-
nous jute. The balance is expected 
to be met by imports. 

Shrl A. C. Gaba: Has there been 
any negotiation with the Pakistan 
Government about the imports of ,ute 
from Pakistan? 

Sbrl Mabtab: There is a trade aalee-
ment between Pakistan and India and 
that trade agreement is in operation 
and we hope to ,et whatever we re-
quire from Pakistan and also some 
amount of jute will perhaps be avail-
'able from Nepal. 

Shrl A. C. Galla: May I 'know what 
-will be the production of jute In the 
~ifterent States In the current yearT 

Shri Mahfab: Our estimate is that 
it would be about 46 lakh bales. I 
have not ,ot the State-wise figures. 

Shri M. NaIk: May I know if all 
the jute supply for which Pakistan 
entered into an agreement with India 
has been supplied to India? 

Shrl Mahtab: There is a separate 
question as to how that agreement 
has worked. First of all, that Trade 
Agreement has worked on the whole 
satisfactorily. As India has not got 
the stipulated quantity of jute and, 
other things from Pakistan, similar-
ly Pakistan also has not got the stipu-
lated quantities of coal and other 
things from India. 

INDO-PAKISTAN TRADE AGREEMENT 
-175. Shrl A. C. Goha: Will the Minis-

ter of Commerce &lid IIldustry be 
pleased to state: 

<a> how far the terms of the last 
year's Trade Agreement with Pakistan 
have been fulfilled by both the Gov-, 
ernments; 

(b) if there is any failing on either 
side, what steps are to be taken; and 

(c) the total money value of the 
trade either way? 

The MlDIster of Commerce aDd 111-
dustry' (Shrl Mab&ab): <a) and <c). 
Two statements giving the required 
information as up to 30th November 
1951 are laid on the Table of the 
House. Statement I shows the actual 
movement of commodities and State-
ment II shows the total value of ex-
ports and imports. So far as exports 
from India are concerned, instructions 
regarding licensing have been issued 
wherever necessary in the case of 
commodities covered by Schedule I 
of the Agreement. The commodities 
included in Schedule II are allowed 
for export and import without 
licensing or quantitative restrictions. 
Export and import of other com-
modities not specifically mentioned 
in the Agreement (i.e. covered by 
Article VI of the Trade Agreement> 
are re,ulated according to the normal 
re,ulations appllcable to soft currene)' 
countries. [See Appendix I, annexure 
No. 37.] 

(b). Ditftculties in the movement 
of particular goods. as and when they 
arise, are taken up either by correl-

. pondence through the Trade Com-
missioner or directly or by means of 
personal discussion. 

Slarl A. C. Guba: )'rom the ftiUre 
I ftnd that India has ,ot less than 50 
per cent of the quantity of Jute that 
was to be supplied by Pakistan and 
may I know the reason why the supply 
was so short and how the Minister can 
depend on the supply from Pakistan 
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in the next year to meet the shortage 
of raw jute? 

Shrl Mahtab: I suppose the hon. 
Member has not noticed that India 
too has not been able to supply the 
stipulated quantities to Pakistan. 
Tirerefore, that point cannot be raised 
against the agreement itself. So far 
as the supply of jute is concerned, as-
suming it so happens that the requir-
-ed quantity of jute is not available 
from anywhere, in that case produc-
tion here, will have to be staggered. 
.Jute cannot be produced by any other 
means. 

Sbrl A. C. Gua: From the figures 
it appears Urat there is an adverse 
balance of Rs. 64 Crores. Our total 

jmport i.s Rs. 89 Crores and our ex-
port is only Rs. 25 Crores. May I 
know if there is any attempt on the 
part of the Government to make up 
this big gap? 

Shrl Mahtab: We are taking all 
possible steps to export whatever we 
are required to do under the Agree-
ment. There has been some di1ftculty 
which has been solved to some extent 
by mutual discussion which took 
place some time back; I think that 
situation will not exist any longer. 

Sbrl A. C. Guba: What I wanted to 
know is this. There is a big gap bet-
ween our receipts and our supply. 
There is a gap of Rs. 64 crores-the 
adverse balance. May I know whe-
ther the Government is taking any 
steps to make up this big deficit by 
making more exports to Pakistan? 

Shrl Mahtab: The only step that can 
possibly be taken is to reduce the 
import or to increase the export. The 
hon. Member himself suggests that 
we should not reduce the import trade. 
Therefore. we irave to increase the 
export. For that some discussion is 
necessary and we are taking steps to 
export more than what we could last 
year ..... 

Mr. Speaker: I think we are enter-
Ing into ar;uments on the question of 
exports and imports and the general 
policy. 

Sbrl R. VelayadhaD: Could we not 
discuss these matters of details abol1t 
the Trade Agreemel:lt which was al-
ready entered into? 

Mr. Speaker: Order, order. he need 
not ask the minister's opinion about it. 

Khwaja lDait U1Iah: The hon. Mi-
nister has just told the House thl!<~ the 
trade pact between the two countries 
has been working satisfactorily. In 

spite of this something bas not been 
supplied to the Pakistan Government 

by India and some thing bas not been 
supplied by the Pakistan Government 
to India. May I know whether it is 
due to the policies of both the Govern-
ments or due to any other difficulties? 

Sbrl Mahtab: In spite of tire desire 
on both the sides to implement the 
Agrreement, there are some physical 
difficulties. As in the case of coal, 
we cannot export as much coal as we 
are required to export, because of the 
dJmcultles of transport, because the 
wagons are not available. It was sti-
pulated that Pakistan would supply 
us wagons for the transport of coal 
but that could not take' place. Tlrere 
are various other difficulties and if 
the bon. Member wants to know the 
details of that Agreement, I can place 
a Statement on the Table of the 
House to know how the position stands. 

Mr. Speaker: I think, we will go 
to the next question. 

SETTLING OF INDIANS IN NORTH BoRNEO 

-1'76. Shrl Lakshmanan: Will the 
Prime Minister be pleased to state: 

(a) whether there had been recently 
an offer from the Government of 
North Borneo to settle ten thousand 
Indian families there; 

(b) the terms and conditions. If any, 
which the North Borneo. Government 
have proposed in the offer; 

(c) whether any reply has been given 
to the North Bornep Government and 
it so, what; and 

(d) whether any other request for 
Indian settlers came from any other 
country in recent years? 

The Deputy M1Dlster of Edema. 
Affairs (Dr. Keskar): (a) Yes. The Go-
vernment of North Borneo were pre-
pared to gtve facilities to 10,000 set-
tlers from India for settlement in 
North Borneo. These settlers will be 
given lands for the cultivation of rice 
and other tood crops. In addition 
they will be found work on estates 
and in industries. 

(b) Details have not yet been set-
tled. The general terms offered to 
settlers or workers are, in addition 
to lands for cultivation,-

(1) guarantee of a min1mum 
wage, 

I 

(2) transport from places 
cruitment In India to 
of employment in 
Borneo, 

(3) accommodation, 

ofre-
places 
North 
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(4) free medical facilities in. de-
servi.t)8 cases, 

(5) educational facilities & 
(6) rights of citizenship. 

(c) The Government of North Bor-
neo have been informed that. there is 
no objection to the recruitment of 
skilled workers on agreements to be 
approved by Government of India. As 
regards the emigration of settlers 
from India, further information has 
been called for on the following 
points: . 

(i) sizes of holdings to be given 
to the settlers; 

(in conditions of acquiring ow-
nership. 

(iii) provision of equipment; and 
(iv) expenses of traveIling, etc. 

in connection with the pro.. 
posed pilot scheme of settle-
ment. 

(d) No. 

Shri Lakhshmuu: May I inqUire 
whether in view of the intense pres-
sure of population in the South, 
Government propose to accede to the 
request of the Government of North 
Borneo. provided the terms and .con-
ditions are in keeping with our dig-
nity and self-respect as a nation? 

Dr. KeSkar: Whatever agreement. 
the Government of India is likely to 
make, will not be due to the pressure 
ot population in the South, though ! 
do agree that that is a very impor-
tant consideration. I might inform 
my hon. friend that Government will 
make sure that the conditions are fair 
and decent in view of our past rather 
lamentable experience of Indians who 
had to go overseas to such undevelop-' 

·ed countries. . 

Paadlt Kuura: Will the Govern-
ment see that the migration is by 
families and not by individuals? 

Dr. Keskar: Government will take 
that into consideration. ~ 

Shri B. Vela,.lidhan: May I know 
whether there are Indian settlers now 
in North Borneo? 

Dr. Keskar: There are, I thlak. In-
dian traders. There may be a few 
settlers; I am pot aware of any. But. 
there has been no organised seMle-
ment of Indians in North Borneo. 

-Mr. Speaker: The . Question hour is 
over. 

Short Notice QuesUoD 
BILLS FOR REMOVAL OF TAXATIONS 

Pudlt KllDllru: (a) WUl the Minis-
ter of FluDce be pleased to state 
whetber the latest programme of Par-
liamentary business while providinl. 
for the presentation and considera-
tion of the Railway and General 
Budgets contains no reference to the 
passing of a Bill to continue such. 
existing taxation as requires annual 
J,'enewal? 

(b) Do Government propose to. ~n­
troduce such a Bill or not? 

(c) If not. is it intended to promul-
gate an Ordinance to continue the an-
nually renewable taxation? 

The MlDlster of _ FiDaDce (Shri C~ 
D. Deshmukh): (a) and (D). Govern-
ment propose to introduce a Finance 
Bill along with the Budget and 
necessary changes in the pro~amme 
of Parliamentary business will be 
made. 

(c) Does not arise. 
PaDdit KUDzru: Will the Finance 

Bill be passed before this session is 
over or will it only be introduced? 

Shri C. D. Deshmukh: The intention 
is to introduce it. 

Paadlt . Kaura: Is the purpose of 
introducing the Bill only to collect 
customs and excise duties un.der .the 
Provisional Collection ot Taxes Act? 

Shri C. D. De.-.mukh: Y~s. 
P .... dlt KaDzru: Under the l'rovision-

alCollection of Taxes Act, excise 
and customs duty can be collected 
only for 60 days after the introduction 
of the Bill. 

Sbrl C. D. Deshmukh: The hpn. 
Member can reter to the law on the 
subject. 

PaDdlt Kuura: It I.s a tact. I may 
say.' I shall read this out, to the 
House. Section 4 .... 

Mr. Speaker: I think .the hon. Mem-
ber need not discuss the legat aspects 
of it. 

Paadlt Kuuru: It is not a legal as-
pect. It is stated here plainly that 
It the Bill does not expire ,earlier. then. 
It will' expire on the expiry of the 
60th day after the date on which the 
Bill containing It was introduced as 
8 Bill eontalning a declaration to the 
e8'ect that it· is necessary to give effect 
to the proposals in the Bill for the 
impQsltionor enhancement of duties 
of customs OT excise. Are Go~rn­
ment certaiothat they wi11 be able to 
convene .the next sellsion of Parliament 
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before the period of 60 days after the 
introduction of the Finance Bill is 
over? 

Shrl C. D. DesluDukh: There is DO 
certainty about that. If a new situa-
tion arises, it will be considered. 

PaDdi& Kaaru: Why do the Go-
vernment propose to content them-
selves only with the introductioD of 
the Bill? 

Mr. Speaker: I think the polot of 
hls enquiry is. how.do Government 
propose to proceed after the lixty day 
period is over. Do they propose to 
issue an Ordinance? It comes to the 
same question. 

P&DdB Kaura: Yes, Sir. 
Shrl C. D. DeIIhmukh: If DeeeSlal7, 

and if the expectation that I~ days 
will be sutftcient does not materialise, 
then, an ordinance will bave to be 11-
sued. 

PaDdie Kaura: Does it mean that 
the Goftrnment had deliberately omit-
ted all merence to the lotroductlon 
of the ftnance Bill in the prol1'amme 
of ParliaMentBl')" business already cir-
culated? 

Shrl C. 11. Deshmukh: No. The Law 
Ministry ha. reviewed the matter. 

Shrl T. T. KrishDamaeharl: May I 
ask whether the Government have 
taken legal opInion on the new situation 
which has arisen, namely that the 
Provisional Collection of Taxes Act was 
intended for a period when there was 
no voting on account. The 'present 
situation is, there is voting on account 
which postpones the passing of the 
Finance Bill indefinitely. Has Govern-
ment secured any legal opinion on this 
point? What do they propose to do as 
a result of that legal opinion? 

Sbrl C. D. Deshmakb: I cannot say 
here whether this particular point has 
been considered by the Law Ministry. 
But, I shall refer the matter to them 
again. 

Pandlt KUIUlra: What is the objec-
tion to the passing of the Finance Bfll 
that the Government propose to in.-
troduce before this session is over? 
What I want to know is why the 
Government have preferred to have 
an Ordinance passed to continue such 
existing taxation as Is annually 
renewabl~. 

Sbrl C. D. Deshmakb: Because it 
was felt that It was preferable to 
leave the matter to the ·new legislature. 

PlUldltKuUu: The question is, if 
there Is codtinuance of the existlne 
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annually renewable taxation, why do 
Government prefer an Ordinance to 
the consent of this House. 

Mr. Speaker: I was just considering 
another point. On the dissolution of 
this Parliament, all the Bills intro-
duced will lapse. The question will 
therefore remain, as to whether the 
declaration made by Government under 
the Provisional Collection of Taxes 
Act will survive on the lapse of th. 
original Bill, on the anticipation of 
consideration of which. the declaration 
is authorised. That is the point. The 
hon. Finance Minister may consider 
that point. 

Shri C. D. Delhmukh: I have to re-
fer it to tire Law Ministry. 

P .... dlt Kaura: May I again ask my 
han friend the Finance Minister why 
Government prefer an Ordinance to 
the Passing of the Finance Blll with 

·the consent at the House. 

Sbrl C. D. Deshmukb: I had ,iven 
the reason. We thou,ht it was pre-
ferable that even a matter of contf.. 
nuance of existing taxes might be left 
to the new Government and the new 
legislature. 

P .... clH Kaura: Have Government 
any apprehension that the new Go-
vernment or the new ligislature will 
be against the continuance ot the exis-
tin, annually renewable taxes? 

Shrl C. D. Desbmdb: I cannot 
guess what their attitude will be. 
They may very well like to make a 
reduction. 

Mr. Speaker: I think we are enter-
Ing into an elaborate argument. The 
issues are clear. He has to 'examm. 
the legal positioD. 

PaDdlt J(aazra: May I ask you, 
Sir. as the guardian of the interests 
of this House to consider whether 
Government would be acting in the 
spirit of the Constitution if they use 
the ordinance making power to pass 
what is virtually a Money Bill. This 
is a matter of the utmost importance. 
Legislation dealing with financial 
matters would not be ordinary legis-
lation. It will deal with a matter in 
regard to which there have been a 
series of struggles in many coun-
tries for obtaining popular control. 
Is the Government of India which 
claims to be a democratic Govern-
.ment. allowed to obtain money by 
promulgating an Ordinance, that Is. 
virtually by executive authority? 
That is the point that I respectfully 
ask you. Sir, to consider as the guar-
dian of the rights and privileges of 
this House. 
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Mr. Speaker: The han. Member 
wants me to express aA opinion on a 
,very large issue all at once. I mUlt 
examine the position. But, I may 
tell him that I myself do not like 
promulgation of Ordinances. It is oilly 
in extrerne cases that an Ordinance 
should be issued. The ordinary rule 

I should be No Ordinance. But, here, 
as the hon. Finance Minister has 
pointed out. there are other conside-
rations which we must look at: 
I believe the point, which the Go-
vernment have before them is not the 
point of the legality of the taxes 'but 
as to whether it will be not better 
to have the proposals placed before 
the .newly elected' Parliament which. 
according to them, will be more 
democratic, rather than have tlH! Bill 
put through by the present Parlia-
ment. That seems to me .to be the 
issue. . 

Some BOD. Memben: Quite true. 
Mr. Speaker: If that is so, then we 

shall' Jtave to further examine the 
matter about the law. 

PaAcUt Kunzru: Sir, may I requeqt 
yOu to consider another point also? 
If the Finance Bill is pessed, it does 
not mean that any future' Parlia-
ment will be prevented from altering 
Its provisions. All that Is necessary 
is that the Executive should not be 
able to obtain money just by passing 
a decree. It should not be possible 
to obtain a rupee without the con-
sent of this ·House. If the future 
Parliament wishes to make any 
change in the Finance Act passed by 
this House. it will be fully entitled to 
do 'S.o and its hands will not be tied 
by anything done by this House. The 
future liberty of actidn of' Parlia-
ment will. therefore. not be restric-
ted in any way by the passing of· 
the Finance Act now. 

Mr •• Speaker: I will consider that 
point. 

WRITTEN ANSWERS TO QUESTIONS 
CoTTON 

.1'7'7. 8hrl Deoglrikar: (a) Will the 
Minister of Commerce and Industi7 be 
pleased to state how many lakhs of 
cotton bales are required for running 
textile mills and handlooms in India 
per year? 

(b) What Is our production of cotton 
bales during the year 1951-52? 

The Mbalster of Commerce and IB-
dustry (Sui Mutah): (a) 42 Inkhs 
.of balel. of 400 Ibs. each. 

(b) 33.6 lakh bales. 

OPENING OF FACTORY BY CAD BURY 
FRY (EXPORT) LTD. 

·1'78. Shrl Deogirikar: (a) Will th~ 
Minister at Co.mmeree ~d Industry be 
pleased to state whether Messrs 
Cadbury Fry (Export) Ltd., have been 
permitted- to open a factory in India? 

(b) If so, what are the reasons fur 
doing so? 

(c) What are the terms on.which this 
permission has been granted? 
. The MtDtster of Commeree and 10-
dll8tr7 (Sbrt Mldltab): (a) MIs. Cad-
bury Fry (India) Ltd.. were permit: 
ted to set up a factory for the manu-
facture of Chocolate and Cocoa 
Powder. 

(b) Installed capacit)' for the ma-
nufacture of the items in question 
wag not sufficient 'at the' time the 
permission was granted. 

(c) The fl11D were permitted to 
set . up the factory on the speciflc 
condition that they would employ 
Indian personnel and as far as possi-
ble give them necessary facilities to 
learn the composition and process 'of 
manufacture. 

CoTTON-WASTE (EXPORt) 

·1 '79. Dr. Deshmukh: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

fa) the quantity of cotton-waste ex-
ported during the current ftnancial 
year so far and what its value is; 

(b) the quota that is permitted to be 
exported; and • 

(c) tpe prices at which cotton-waste 
has been exported in each of the-years 
1949-50. 1950-51 and 1951-52 per bale 
of 400 lbs.? 

The MlDJster of Commerce and in-
dustry ·(Shri Mahtab): (a) .and (c). A 
statement is laid on tl:re Table of 
House. [See Appendix I. annexure 
No. 38.] 

(b) Soft cotton-waste' other than 
slivers. Ravings. ends and bondas is 
permissible for export freely ""ith-

I out any quantitative restrictions. 
Hard cotton-waste is sUQject to quota 
restrictions. During 1952 licensin, 
period. a quota of 1.40.000 cwts. of 
hard cotton-waste has been fixed for 
export. 

NAGPUR EXPRESS MILL WORKERS' 
. STRIKE 

·181. Shri laaDI "m: Will the 
Minister of Labour be pleased to state: 

. (a) w1tether -it is a fact that 18.000 
workers of Nal{pur Express Mill have 
:gone on strike for more than two 
months: 
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(b) whether it is also a fact that two 
omce-bearers of the Union viz., 
Shamrao Dalikar and Mithulal have 

, gone on hUl'ij(er strike and their condi-
tion is serious; and 

(c) if so, whether any attempt has 
:been made to settIe the matter? 

The Minister of La.bour (Shri Jar-
:jlvan Ram): (a) The Express Mills 

, .do not employ 18,000 workers. There 
was no total strike for more than 
two months continuously. There were 
partial and sp,oradic ill"al strikes 
,during the period and the Mills cl.osed 
indefinitely on the 18th DecembeT 19~1 
'.and reopened on the lst February 
1952. The maximum number of 
workers on strike during the period 
·did not exceed 8.000. 

(b) Two omce bearers of different 
"Trade Unions were on hun,er strike 
but gave up the fast ori the 4th Feb-
Tuary 1952. 

(c) Yes. Several attempts were 
'made by the Mlldhya Pradesh Go-
vernment to settle the dispute. Two 
press notes were issued by taat Go-
vernment advising the employees t9 
resume work pending arbitration 
or adjudication of the dispute. The 

;dIspute has since been settled. 

CLOTH (PRODUCTION) 

'181. Shri S. N. Das: (a) Will the 
Minister of Commerce and Industry be 
pleased to state the monthl" production 
of cloth during the period ~Ugu8t to 
'December, 1951 and January. 1952? 

(b) What percentage of the above 
production were dhoties and Barees? 

The MIDlster of Commeree aDd ID-
dustry (Shri Mahtab): (a) and (b). 
A statement is laid on the Table of 
the House. [See Appendix I, annexure 
No. 39,] 

HANDLOOM Cr.OTH FOR DEFENCE 
MINISTRY , 

*183. Dr. M. M. Das: Will the Minis-
ter of . Commerce ana Inaus&ry be 
pleased to Btate: 

(a) whether it is a fact that the 
'Cottage Industry Directorate has re-
quested the Defence Ministry to pur-
chase hand loom cloth to meet a part of 
their cloth requirements; 

(b) if so, the reaction of the Defence 
'Ministry to such a proposal; and 

(c) whether it is a tact that the 
,Indian 'Standards Institution has been 
llsked to formulate standards of hand-
loom cloth for requirements of the 
Defence MinIstr1'f . 

The Minister of Commeree and Ia-
dust..,. (Shrl Mahtab): <a> Yes: 

(I') The Defence Ministry are pre-
pared to purchase handloom cloth 
against their requirements if it comes 
up to the minimum prescribed speci-
fications. 

(c) Yes. 

IMPORT OF ART SILK 

*184. Sbrl S. M. Gh05e: (a) Will the 
Minister. of Commerce and ladutry be 
pleased to state whether it is a fact 
that importation of large quantity of 
Art-Silk is causing great injury to the 
'ndigenous pure silk industries in our 
country? ' 

(b) What steps have ,. Government 
taken or propose to take to protect our 
silk industry from ruination· Including 
that of Cocoon producers? 

The '~Ister of Co~meree and In-
dU1tr7 (8hr1 Mabta.,): '(a) So far as 
Government are aware, the indigenous 
silk industry is not bein,· adverselJr 
affected by the import of Art-Silk 

, yarn." , 

(b) The Silk Industry has been 
given Tariff Protection since 1934 and 
the Central Silk. Board which was 
set up by the Government in 1949 is 
taking all possible measures. to pro-
mote the development 01 the Raw 
Silk Industry in India. The Board 
is also giving grants to the vario\J.s 
State Governments for utilization on 
sericultural schemes which are ulti-
mately beneficial to ·cocoon, rearers 
and raw silk producers In the coun-
try. 

MALAMPUZHA SCHEMl!: 

·185. Shrl Damodara MeDon: (a) 
Will the Minister of PlaDniD~ be 
pleased to state whether it iJ a fact 
that the MaJampuzha Scheme in Mala-
bar was suspended by the Madras 
Goyernment on the ground th_at Central 

·subsidy has been refused? 
(b) It so, what iro the reason for the 

refusal? ' 
(c) Are Government aware that the 

suspension of the Scheme at the pre-
sent stage will involve huge waste of 
public money? 

The Minister of PIan.bar CSllri 
Naal1a): (a) No Central Subsidy or 
loan was agreed to by the Govern-
ment of India for the Malampuzha 
scheme, but during the current year 
the Central Government have ,iven 
a loan of Rs. 6 crores for the Tunga-
bhadra and Lower Bhllvani Pro-
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jects and purchased RI. 5 crores of 
securities trom the Madras Govern· 
ment for easin, their ways and means 
position. For the balance the Mad· 
ras Government had to depend upon 
their own resources, which appear to 
have proved inadequate to meet their 
commitments. 

(b) Does not arise. 
(c) Government understand that 

the scheme has not been suspended, 
but that the expenditure is only being 
phased in accordance with the ra. 
. sources available to the State. 

~ ~'fiT~~ it; ~ qr . 
.t~,. "" .mR: ~ ft'f' 

"'" 1f1ft ~ 11ft ,q'r rn fiIf : 
(.).IRI'.~ ~.~ 'lit fil,," 

~~~~ ~~ ~ ~i,r~~ 
firlfrwr IJI' IIi11f 'RI" ifii ~ ~ iq~ 
• ~ f1ri·1i liIT6" &, ~ if; f« ~ 
~ ~ Ii 1Iit 81f~lA,"" fiRsT t; 

(..-) IIA: ~ .81I~It"q~ fir~· 
m ~.~\;f~i ~ m~ ~ 
Ifilt OI"mT \111~ f1Iiq1 t ; 

(~) qff: i!itt 8I"TW ~ f~ 
'TZIT t m ~ q aft1! ~ q'f~ ~ 
~ \iflit f~lIT 'TZIT t ; 

(If) ~ ~ ~~ Ii mt iijTol 
"liT armr ~rt't' fCfillT ~lIT t, ~orr f~ 

iiiT ~ i. ; a'fT 

(1=) ~ ~ ~"IiT rorr iij"Rr 
811ft' n t ~) w<i rot iiiT;f 11ft IR 
a;ri amTT iii) iij"f ~ i ? 

IRON FOR BIRLA ENGINEERING CoLLEGE 

[·188. Sbrl Onon: Will the Minister 
of Commeree aDd IDdustry be pleased 
to state: 

(a) whether the Central Government 
have received any application for the 
allotment of iron to the Blrla Engineer-
ing College, the construction work of 
which is going on in Ranchi District of 
Bihar for several years; 

(b) it so,' whether the Central Gov-
ernment have ordered allotment bf iron~ 

(c) it the order has been issued .. 
when was it issued and for what 
quantity; 

(d) whether the full quantity of iron. 
allotted has already been supplied;. 
and 

(e) if some quantity still remains .. 
when is it expected to be supplied?] 

The MlDIster of Commerce and Ia-
d1l8tr7. (Sbrl Mahtab): (a) Yes • 

(b) No. 
(c) to (e). Do not arise. 
DISPLACED PERSONS CLASSED AS' 

PERMANENT LIABILITY 

25. Sbrl A. C. Guba: Will the Minis-
ter of Rehabilitation be pleased tl> 
state: 

(a) the total number of East Bengal 
displaced persons who have been class-
ed as Permanent LI.ability by Govern-
ment; 

(b) the total number of East Bengal 
displaced persons provided in different. 
camps, with the names of the campsr 
the tot8'1 number of displaced persons 
in each camp and the dole they are-
receiving; and 

(c) the average mortality and ('hild 
mortality in each camp and also death 
rate per hundred? 

The MIDfster of State for RehabW· 
tatlOD (Shri A. P. JalD): (a) About 
35,000. 

(b) The attention of the hon. Mem-
ber is invited to the reply given by 
me to part (a) of Unstal'red Ques-
tion No. 9 on the 14th February, 1952. 
The rates of doles are RI. 12/· per 
adult and Rs. 8/· per child per month. 

(c) The information is being col· 
lected. 

T. B. PATIENTS AMONG 'DISPLACED 
PERSONS 

26. Shri A. C. Guha: Will the Mims-
ter of· Rehabilitation be pleased to 
state: 

(a) whether Government have any 
scheme for helping the T.B. patients 
among the displaced persons of East 
Bengal; 

(b) if so, the number of beds in 
sanatoria and hospitals available to 
them, the total number of such patients 
and the total number receiving Gov-
ernment aid; and 

: (c) the pecuniary aid liv~ to sucb 
patients! 
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tatiOD (Shrl A. P. laba): (a) Yes. 

(b) Two hundred and sixty.three 
beds have been reserved for T. B. 
patients froIT' East Pakistan. The 
total number of T.B. patients is not 

knOWD. The Dumber or u.. ftIC6. 
ving Government aid Is 263. 

(c) Where free beds are proVlde4 
no other pecuniary aid is Decessary 
since all expenditure on nursinl. diet 
lind medicines is met by Government. 
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CORRIGENDA
to

the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1952

In Volume I,—
1. No. 2, dated the 6th February, 1952,—

(i) Col. 23, line 33 for “to provide for’* read “further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for*'.

2. No. 5, dated the 12th February, 1952,— ^
(i) Col. 309, for existing last line read “chancellories or in government, but”
(ii) Col. 362, line 31 for ‘lU in th ” read ^'Kamath”.

3. No. 6, dated the 13th February, 1952,—

(i) ^  'fpRT “W % ?«rT«T «rc I
(ii)«TT»T ^  IT  “ w w ”  «?f I

(iii) Col. 443, line 8 for “ony” read “only".

-  »»jux-* i  ^  ^  ** i  rvr (iv)
(v) Col. 529, for existing last line read “excess of such moisture as may

reasonably be expected, by watering the”.
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—
(i) Col. 648, after line 7, insert “this demand has come before the House

today, that”.
(ii) Col. 658, line 32 for “O utlay” read “Outside*’.
(iii) Col. 659, line 6 from bottom for ^^Jagivan Ram” read '^JagJiTan Ram**^
(iv) Col. 676, last line for “Uament” read “Parliament”.
(v) Col. 686, line 16 from bottom for ‘̂ Gapalaswami*’ read ̂ ^Gopalaswami’’*̂

5. No. 9, dated the 18th February, 1952,—

(i) m  60̂ , ^  Y ^ Tnr” % rm” ^  t
6. No. 11, dated the 20th February, 1952,—

(i) Tflrm too«, itPrt  ̂^  ” Tf i
7. No. 14, dated the 23rd February, 1052,—

(i) Col. 1184, line 8 for "Javivaii Ram" read "JacJiTaB Ram”.
(11) Col. 1191, for existing line 4 read “Clanae 6 —Contribution* and matter$".

(iii) >TTn to if “JTw” ^ qr «rf i
8. No. 15, dated the 25th February, 1932,—

9. No. 19, dated the 29th February, 1952,—
(i) Col, 1564. in the beginning of line 17 from bottom insert **voted“.
(ii) Col. 1612, line 3 from bottom for “purpose” read “propose” .

(iii) 'ffw \  ^ “?ra?r” % WR qr -if I

276 P,SJ>



THE

PAB1.IAM ENTABY DEBATES 

(Part II—^Procec ings other than Questions and Answers.) 
OFFICIAL REPORT

108d

PARLIAMENT OF INDIA
Friday, 22nd February, 1952.

The House met at Half Past Nine of 
the Clock.

[Mr. Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

10-42 A.M. ■

MOTION FOR ADJOURNMENT 
Slump in Cotton Prices

Mr. Speaker; I have received noUce 
of an adiournment motion from Dr. 
P. S. Deshmukh on, as it says, “the 
grave situation which the cotton 
growers of India are facin* as a result 
of unusual slump in the cotton prices, 
as a result of the policy of the Govern­
ment of India”. In the first place, I 
do not think that this matter raises 
any one definite issue. Also, there 1b 
^ oubt whether questions of poligr 
should be properly discussed on ad­
journment motions. I do not mow 
when the slump bei?an and from 
w hat point of time this policy was 
started which was responsible for this 
slump. Therefore..........

Dr. Deshmukh (Madhya Pradesh): 
I can explain. Sir.

M r Speaker: But we need not take 
up time with that explanation. The 
hon. Member will have an opportunity,
I believe, when the vote on account 
comes up.

Dr. Deshmukh: But. Sir. this is a
matter of very «reat importance to a 
large number of people.

Mr. Speaker: That is quite all right. 
But the point is that the adjournment 
motion is not the proper method of 
raising this question, howsoever im­
portant it may be.
407 P. SD.

Iu86
RAILWAY BUDGET, 1952-53

The Minister of States. Traaiport 
and Railways (Shrl Gopalaswaml): In
compliance with Article 112 of the 
Constitution, I rise to lay befor# 
Parliament the Annual Financial 
Statement in respect of Railways 
showing the estimated receipts and 
expenditure for the year 1952-53. On 
a similar occasion last year, in intro­
ducing this Statement before the 
House, I said, “This is my third 
Budget. It will be my last one also...’’

Shri R. K. Chaudhuri (Assam): Na, 
no.

Shri Gopalaswaml: I am only read­
ing out what I said last year: “...and I 
look forward to handing over this 
magnificent national assent and Its 
management to young and capable 
hands before the Budget for 1952-53 
becomes due.*' I must apologise for 
standing in this place again to present 
the Railway Budget for the year 1952­
53. But I am not to blame for this 
state of things. The blame attaches 
to the timing, duration and completion 
of the General Elections. Out of the 
497 Members of the new House of the 
People about 417 have been declared 
elected already. A few results are 
still to come in. And the icommence- 
ment and completion of the elections 
for the Upper House have still to be 
arranged for. So it is clear that the 
new House of the People and the 
Ministers who will be responsible to it 
will not be in position for perhaps 
another two months, and it has fallen 
to my lot to stand before y o u  today 
and present this Annual Financial 
Statement for Railways. But I propose 
to do only the minimum that may be 
required of me before the new Parlia­
ment meets. 1 propose to present only 
this Annual Financial Statement. The 
voting of the Demands for Grants 
under article 113 has necessarily and 
very properly to be left to the new 
House of the People which will be 
supervising and controllinff the admi­
nistration for at least eleven out of the 
twelve months of the next financial 
year. I propose to ask this House only
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to vote such supplies as may be neces­
sary for meeting the estimated expen­
diture for the first four months of the 
coming financial year.

It has been the practice—and I my­
self have followed it—of accompanying 
the presentation of this Annual Finan­
cial Statement with a speech from the 
Railways Minister, and that speech, on 
the three occasions on which I had to 
make it, took me on the average, about 
an hour and a half to deliver. I do not 
want, this year, to inflict such an 
agony on the hon. Members of this 
very much attenuated House which is 
speeding fast towards its own extinc­
tion. Perhaps the agony may be left to 
be inflicted by the Minister who will 
stand in this place before the new 
House of the People and perhaps hon. 
Members would like that agony to be 
endured not so much by themselves 
but by the very much larger House 
that will face the new Minister of 
Railways.

I have therefore no speech to deliver 
today. I propose only to say a few 
words by way of presenting this annual 
Statement. The Annual Financial 
Statem ent gives the estimates for the 
whole year, as without a picture for the 
whole year the House will not be in a 
position to judge the propriety of 
granting supplies even for the first four 
months. Instead of a speech, or in 
place of a speech, in addition to the 
usual documents that are handed over 
to hon. Members on an occasion of this 
sort, I am placing on the Table a White 
Paper. This White Paper is divided 
into two parts. It incorporates the 
usual Explanatory Memorandum of the 
Financial Commissioner for Railways 
which is an annual document. But this 
document is preceded by an introduc­
tion to which I would invite parti­
cularly the attention of hon. Members. 
I t is a rapid survey of the history of 
railway enterprise in this country and 
of the broad results of railway work­
ing. It is not merely that. It is, if 
hon. Members will care to devote some­
time to reading it, an imaginative 
assessment of policy, programme, exe­
cution and administration. It is inspir­
ed by a healthy optimism as to the 
future, founded, firstly, on the actual 
achievements in railway administration 
since Independence and, secondly, it is 
a recognition of practical Indian states­
manship at the top political level and is 
also rather inspired by the proved con- 
fldence in Indian railwaymen—techni­
cal. general, administrative and finan­
cial. That is to say, it looks forward 
to the future with the fullest confi­
dence as to the achievements that may 
t e  expected*

I wish on this occasion to draw 
attention only to a few salient points 
in the estimates that are placed before 
the House. It is usual to refer to the 
results of railway administration in the 
last completed year, the current year 
and what is expected in the coming 
year. The revised estimates of gross 
traffic receipts and working expenses 
were placed at Rs. 263 4 crores and 
Rs. 180-31 crores respectively for the 
year 1950-51. The variations were 
small. The surplus for the year was 
estimated at Rs. 14*24 crores. The 
actual figures amount to Rs. 15 05 
crores, largely due to a saving of 
Rs. one crore under Miscellaneous Ex­
penditure.

For 1951-52 the budget estimates 
placed the gross traffic receipts and 
working expenses at Rs. 279-50 crores 
and Rs. 216*97 crores respectively. The 
latest anticipations with regard to the 
current year are that as a result of 
large scale import of foodgrains and an 
increase in industrial production the 
goods earnings will improve by Rs. 7'51 
crores. There have been increased 
military movements and a large scale 
diversion of traffic in smalls to parcels 
account and these account for an im­
provement of Rs. four crores approxi­
mately. These increases are offset to 
the extent of 2i or ores in the earnings 
from passenger traffic of which Rs. one 
crore is attributable to the decision 
taken after the introduction of the 
Budget not to apply the increase ip 
passenger fares to suburban traffic. 
The residue of Rs, l i  crores is attribut­
able to a drop in first and inter class 
traffic.

There has been an increase of Rs. 
8*97 crores in the working expenses, of 
which Rs. 3-32 crores is attributable to 
the increase in the dearness'allowance 
granted during the year. Rs. 1-69 
crores has been absorbed by larger 
losses on grainshops due to increase in 
prices. Operational expenses recorded 
an increase of R:-. 140 crores due main­
ly to the introduction of additional 
train services; the acceleration in the 
programme of repairs and maintenance 
accounts for an additional Rs. one 
crore.

The net surplus for the current year 
after payment of the dividend to gene­
ral revenues is now estimated at 
Rs. 22-06 crores against the budget esti­
mate of Rs. 21-85 crores. This will be 
distributed between the Development 
Fund and the Revenue Reserve Fund— 
Rs. ten crores to the former and 
Rs. 12 06 crores to the latter. Besides 
this, an appropriation of Rs. 30 crores 
to the Depreciation Fund is included 
under Working Expenses.
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For the Budget year the gross reve­
nue is placed at Rs. 298-47 crores, 
roundly Rs. 299 crores. which is a crore 
less than 300 and the Working Ex­
penses are estimated at Rs. 232-94 
crores. The goods earnings are likely 
to increase, partly due to augmentation 
of railway transport capacity and |)art- 
ly to increase in industrial activity. 
Further progress has been made in the 
process of rationalisation of the freight 
structure by adjustment in the rates for 
sugar, oilseeds, iron and steel and 
coal—particularly, coal—and these are 
estimated to bring additional revenues 
of the. order of Rs. nine crores.

Passenger earnings are estimated to 
produce Rs. 1-25 crores less than in 
the current year. Taking these facts 
into account the gross earnings of the 
coming year are estimated to produce 
Rs. ten crores more than the revised 
estimates of the current year. The 
Ordinary Working Expenses of Rs. 
202-7 crores are about Rs. seven crores 
more than the revised estimates for the 
current year. Increased coal freight 
alone will account for Rs. 2-4 crores. 
Continued increase in the cost of sup­
plies and services and an acceleration 
of the programme of repairs and main­
tenance account for the balance.

Hon. Members will have noticed that 
thus the growth in expenditure is well 
below the growth in revenues in spite 
of additional services and larger ame­
nities being provided. This reflects the 
effectiveness of the financial and admi­
nistrative control which has been exer­
cised on the economics of railway 
operation.
llA.M.

After payment of dividend to Gene­
ral Revenues the net surplus is estimat­
ed to be Rs. 24-87 crores. The capital 
programme for the railways has now 
been stepped up to Rs. 80 crores :n the 
coming year of which Rs. 43 crores will 
be expended on replacement of rolling 
stock and machinery and about Rs. 37 
crores for structural and other engi­
neering works etc. It is expected that 
with the financial provision which has 
now been made and which is proposed 
to be maintained in the coming years 
the back log of arrears of replacements 
will be fully overtaken by the year 
1954-55. A Drovision of Rs. 15 crores 
has been made for track renewals to 
that the bottlenecks in the faster move­
ment of traffic may be eliminated. 
Important other orovisions are: Rs. one 
crore for the comnletion of the 
Chittaranjan locomotive proiect Rs. 
1*2 crores for the coach building 
factory at Perambur which is 
expected to be in production in two 
years* time, Rs. two crores for the 
Kandla-Deesa project; there is also pro­
vision for the construction of the fol­

lowing three new railway lines: Madho- 
pur—Murliganj on the O.T, Railwayr 
Kastagram—^Pariharpur on the E. I. 
Railway and Quilon—Ernakulam oi> 
the Southern Railway.

The major demand on the resources 
is certainly for rehabilitation. When 
this rehabilitation is completed, capital 
allotments should be and could be m ore 
largely diverted towards the expansion, 
of rail facilities in India. We are mak* 
ing provision already in a small way 
dor essential projects of expansion.. II 
has been agreed, however, that there 
will be a transport component in the 
estimates of major industrial plans, 
that is to say w hen,a large industrial 
scheme is undertaken, simultaneously 
provision should be made for the addi­
tional transport facilities that will be  
required for making that industrial 
scheme the success it deserves to be. 
Provision for this purpose will be In 
addition to what I have mentioned al­
ready.

Now, the period of five years since 
independence will be completed w ith 
the budget year. It has been one of 
remarkable expansion of the Indiao 
Government Railways system. I would 
only mention a few points to show how 
remarkable it has been. The route 
mileage of Government Railways has 
increased by 6,880 to 33,303 on :>lst 
March, 1951. This was of course due 
largely to the mtejn-ation of the ex- 
Indian State Railways. The capital a t 
charge of Government Railways will by 
the end of the budget year increase by 
Rs. 160 crores to a total of Rs. 862 
crores on 31st March, 1953. about a 
third of the additional capital repre­
senting the capital of the ex-State Rail­
ways. The gross traffic receipts during 
these five years will have increased by 
40 per cent, from Rs. 213 10 crores to 
Rs. 298*47 crores, the highest figure so  
far touched in the history of Indian 
Railways. The ordinary working ex­
penses representing the cost of railway 
operation will record an increase of 
only 26 per cent, the total amounting ta  
Rs. 202 7 crores. The ratio of ordinary 
working expenses, excluding deprecia­
tion, to gross traffic receipts will 
register during this period a decrease 
from 75-3 per cent, to 67-9 per cen t 
The net earning power of the Govern­
ment Railways has also improved 
considerably. The net traffic receipts 
recorded an increase of 64-8 per rent, 
from Rs. 39-78 crores in 1948-49 to 
Rs. 65-53 crores jn 1952-53. The return  
on capital, that is the percentage of the 
net traffic receipts to the capital a t 
charge, has steadily risen from 5*66 per 
cent, in 1948-49 to 7*6 per cent.

After meeting in full the dividend 
payable to General Revenues, Railways
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have utilised the net surplus towards 
strengthening their reserve funds. The 
balances in the Depreciation, Develop­
ment and Revenue Reserve Funds will 
amount to Rs. 163-55 crores on 31st 
March, 1953. I mention these facts to 
indicate how sound at the present mo­
ment the finances of the Indian Gov­
ernment Railways are. There are in­
deed few railways of the same magni­
tude in the world, in countries of com­
parable size and volume of traffic, 
which can claim .to have done an3rwhere 
near so well in recent years as Indian 
Railways.

A good deal of what we have been 
able to do during the last two—three 
years is due to the revised financial 
Convention which was ratified by P ar­
liament and which came into force on 
the 1st April, 1950. To illustrate what 
this has meant, I would only quote a 
few figures. As a result of this new 
Convention it has been possible to make 
increased allotments for the rehabilita­
tion programme—in 1949-50 we allo­
cated Rs. 31 crores for this pur­
pose, in 1950-51 Rs. 32 crores, in 1951­
62 Rs. 53 crores according ‘to the re­
vised estimate, and in 1952-53 the 
budget estimate puts it at Rs. 58 crores 
—in all totalling Rs. 174 crores in the 
course of four years. This impressive 
increase in the provision of funds for 
rehabilitation is being utilised to make 
good the deficiencies of earlier years 
due to the effect of war and partition. 
Under locomotives, during these four 
years we have provided an additional 
1,135 locomotives, under carriages we 
have provided 2,214, under wagons 
18,711. But even so, wp have still to 
make considerable progress before we 
can say that we are above lack of ade­
quate facilities or above being depend­
ent on very inadequate facilities for 
moving both passenger and goods 
traffic.
[ P andit T hak u r  D as B hargava  in the

Chair]
On the 1st April 1951 the number of 
locomotives which required to be re­
placed was 1,640, the annual replace­
ment figure calculated on our total 
stock being of the order of 200. Under 
coaches. 5.120 was the figure and under 
wagons 25.000 wagons remained to be 
replaced on the same date, the normal 
annual wastages under these heads 
being only 600 and 5,500 respectively. 
The condition of the track had con­
siderably deteriorated as maintenance 
and replacement could be carried out 
only to the minimum required for 
safety purposes in previous years. Dur­
ing the war, 26 branch lines were torn 
up and dismantled to provide perma­
nent way materials for use overseas

and on military projects in India. 
These have to be restored and a three- 
year programme of restoration has 
been undertaken and many of the dis­
mantled lines are in the process of this 
restoration at present. It is hoped that 
this programme will be completed in 
another two or three years.

It is not merely that we are financial­
ly very much better off. Railways have 
shown a considerable increase and a ^
welcome increase in what you might 
describe as “operational efficiency”. 
There has been remarkable improve­
ment in this respect as is evident from 
the following facts. The wagon turn- » 
round both on the broad gauge and on 
the metre gauge railways which was 
11*1 and 6*4 days in March 1949 had 
decreased to 10*5 and 5*8 days in March 
1951 respectively. The number of 
engine failures in 1948-49 was 7,250 
while in 1950-51 It was only 3,911. The 
engine miles per engine failure were
30,000 in March 1949 and the corres­
ponding figure in March 1951 was
40,000. The detention of wagons in big 
marshalling yards which was 32 hours 
in 1948-49 had been reduced to 22 hours 
in 1950-51. In the handling of goods 
traffic on the railways, there has bean 
a very general improvement all over.
But the most outstanding achievement 
of the year 1951-52 has been the part 
played \>y the railways to assist my 
hon. colleague the Food Minister to 
avert famine in Bihar. While in 1950 
Bihar received only 74,000 tons of 
foodgrains from outside the State, 7-8 
lakh tons were imported in 1951, of > 
which nearly five lakh tons had to be 
transported within the short period of 
about three months before the trans­
port system in the rural areas could 
be immobilised by the rains. '

In addition to all this, many records 
in railway administration have been 
broken. New records have been es­
tablished. The magnitude of this 
achievement is there for anyone to 
see. But I will mention two or three 
of these items in order to prove what 
I have said. In recent years, the mag­
nitude of the increase in the volume 
of traffic has been unusually heavy.
I have had a comparison made under 
a few of these items between the state 
of things at present and the state of 
things as they existed in 1938-39, that 
is, Just before the outbreak of the last 
war. In making this comparison, we 
have taken only those railways which 
have not been affected by the partition 
or the integration of the ex-Indian 
States* railways. Taking these com­
parable railway systems and adding 
the figures of all these systems toge­
ther, we find—taking 100 as a kind of



1093 Presentation of 22 FEBRUARY 1952 Railway Budget,
1952-53

1094

Index figure for 1938-39—that the num­
ber of passengers originatin/? has shown 
an increase to 306 in 1950-51; passen­
ger miles 271; tons originating 123; 
and ton miles 144, I do not think I 
would weary the House much further.

There are two events which are like­
ly to take place before the next finan­
cial year closes. One of them is the 
holding of a session of the Interna­
tional Railway Congress in this coun­
try. An invitation was extended to 
them and it has been accented. The 
second is the Centenary of the Indian 
Railways. The first train steamed out 
of Bombay in 1853. In 1953 the Cen­
tenary occurs and it is proi)osed to 
celebrate it as befits the occasion. 
Plans are being got ready for that pur­
pose and it is expected that if possible 
these two events might synchronise 
sometime in the spring of 1953 and if 
they do not actually synchronise the 
Centenary will probably follow the In­
ternational Railway Congress within a 
lew weeks. •

Before I close I should like to say a 
few words about the assistance that it 
has been my good fortune to receive 
from everyone connected with the 
railway administration in this country. 
I would call them all railwaymen and 
at the head of this body I place my 
hon. colleague Mr. K. Santhanam. 
From him I have received co-operation 
and assistance which cannot be measur­
ed in any conventional terms. He has 
been bringing t̂o his task an amount 
of knowledge of railway problems and 
administration a caoacity for hard 
work and intelligent advice which have 
given me assistance which I value very 
greatly. 1 had hoped that it woyld 
have been possible for him ^o have 
continued his connection with railway 
administration in this country for some 
more years at least, but the vagaries 
of the ballot box have deprived Par­
liament of the valuable services ill this 
direction which he might otherwise 
have rendered. He is, however, pro­
ceeding to take up responsibilities of a 
different character. May I, on behalf 
of myself and on behalf of all other 
Members of the House, extend to him 
our greetings on the assumption of his 
new responsibilities and wish him god­
speed in the good and constructive 
work he would be called upon to ren­
der in his new capacity?

Of the assistance I have received 
from members of the Railway Board 
I would not speak at any very great 
length. That assistance has been ren­
dered with loyalty, enthusiasm and an 
anxiety to produce the best results 
which have extorted m y  appreciation. 
And let me say. in answer to some 
critics who hesitated to accept the

small changes I made in the constitu­
tion of the Board a year ago, t h ^  
those changes have produced results 
which are all to the fiood; administra­
tion has improved; administration has 
been smoother and the relations be­
tween the political chiefs and the per^ 
manent services who man the Railway 
Board have been of the happiest 
possible description. Beyond that the 
Railway Board has maintained contact 
with its regional chiefs and the offi­
cers and men around them in a manner 
which is all to the good.

[ M r . S p e a k e r  in  the  Chair]

Of officers on the railways and the 
men on the railways I wish only to say 
this: they are a fine body of men. I 
do not know if hon. Members nowa­
days hear so much of corruption 
amongst officers on the railways as 
they ‘ used to complain of a few years 
ago. I believe the standard of charac­
ter amongst railway officers is high, I 
wGflild say. compared with the standard 
which perhaps might exist elsewhere. 
I can say after more than three and a 
half years of experience of these men 
that their standard is really high. The 
capacity of the men and officers is such 
that It will not compare unfavourably 
with any similar body of men e ls^  
where in the world. It is only when 
our nften go to some of these interna­
tional conferences, it is only when In­
ternational congresses meet here, that 
they find that after all they are not 
such an inferior body of men as ordi­
nary people take them to be. There 
are people in other parts of the world 
who are anxious to get their help and 
assistance in solving their problems In 
their own countries.

With the trade unions, I must say, 
on the whole, my relations have been 
happy. There have of course been 
threats of strike now and then. But I 
have never found it impossible to come 
to terms with the leaders of these 
trade unions. That, I think, is evi­
dence of the sense of responsibility 
which actuates these leaders. There 
was a threat of a strike in the current 
year and negotiations were started and 
at the end it was possible to avert the 
strike, a development which I attribute 
to the sense of patriotism that animat­
ed both leaders and men in these trade 
unions. And though within the last 
day or two we have been told that the 
strike is not off—the threat might be 
revived and so on—I have no doubt 
that any person who happens lo be in 
my place, if only he will tackle it in 
the proper way, will be able to arrive 
at settlem ents which would be accept­
able both to the Govornment-cmployer 
and the workers on the railways.
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I wish to say no more except to refer 

Jo a concluding observation I made 
flast year in my speech. I said then,

An emotional peroration is however 
r.ot amongst my failings. I can only  
end now by saying Indian Railways 
have since I made my last budget 
speech done definitely better and will 
do better and better in the future.”

■Let me conclude by saying that 
Indian Railways have done better in 
1951-52 and will do still better in the 

:years to come.
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bASIC PLAN CONFERENCE 
FOOD MINISTERS

OF

The Minister of Food and Agricul­
ture (Shrl K. M. Munshi): I propose 
>to make a state;;nent to the House on 
:some decisions arising from the ipat- 
te rs  that we discussed at the Basic 
3Plan Conference of the Food Ministers.

The Basic Plan Conference of the 
Food Ministers met on the 19th and 
20th of this month and reached certain 
decisions. It was found on scrutiny 
th a t the five million tons which we pro­
posed to import this year are adequate 
to  meet the demands of the country 
«xcept in the m atter of rice. The in­
ternational position of rice supplies is 
precarious and the conference, in view 
o f the difficulties in the South, devoted 
particu lar attention to husbanding the 
in ternal resources to the highest extent. 
I t was, therefore, decided that certain 
austerity  measures as regards rice 
should be enforced and a concerted 
drive for the procurement of rice 
should be undertaken particularly in 
the  surplus States of Madhya Pradesh 
and Orissa. All the States have agreed 
to put forward their best efforts in 
order to secure the maximum procure­
ment. .

In view of the necessity of securing 
prompt internal procurement of rice, 
the Government of India have decided 
to  allow an increase, varying according 
to  areas and circumstances, in its pro­
curement price not exceeding Rs. two 
p er maund in all States. This increase 
^ i l l  be effective only up to the end of 
'May 1952. It is hoped that the in­
crease in price will enable the surplus 
S tates to make available a minimum 
o f 500,000 tons of rice to the deficit 
areas.

The Government of India have also 
Teconsidered the present scheme of 
tood subsidy which is confined to cer­
ta in  selected industrial towns in high­
ly  deficit areas. It has been found that 
the subsidy does not make any signi­
ficant contribution to lowering the cost 
of living in the industrial towns and 
the  cost of manufacture of goods. It

Bill

is also the contention of practically 
every State Government that the main­
tenance of low issue prices in the sub­
sidised towns and much higher prices 
in the rest of the State cannot be justi­
fied before the people of the State. 
Again, since prices of foreign import­
ed foodgrains have registered a further 
increase recently, the disparity be­
tween the prices in the subsidised and 
unsubsidised sections will become 
larger this year under . the present 
scheme. After careful consideration 
the Government of India have decided 
to discontinue the present subsidy as 
from March 1, 1952, subject to certain 
exceptions. The exceptions are that 
all imported milo will be subsidised 
and issued to State Governments at 
Rs. 15 per maund as against its pre­
sent actual cost of Rs. 19 per maund. 
In addition, Travancore-Cochin, which 
is a highly deficit area and hence in a 
class by itself, will be given some fin- 
antial assistance to prevent an undue 
increase of issue prices in the State.

The present scheme of procurement 
bonus entitles surplus States to the 
bonus if their exports to deficit areas 
exceed an estimated target and entitles 
deficit States to receive a similar bonus 
if ^ e i r  imports fall below an estimated 
target. It has been found from expe­
rience that such bonus does not serve 
as a special incentive for increasing 
exports from surplus States or reduc­
ing imports into deficit States. The 
Government of India have therefore 
decided to discontinue the bonus 
scheme also. Certain types of develop­
ment schemes which are at present fin­
anced from bonus received by the 
States wiH hereafter be financed by a 
direct grant.

APPROPRIATION (RAILWAYS) 
BILL

The Minister of States, Transport 
and Railways (Shrl Gopalaswami): I
beg to move:

“That the BUI to authorise pay­
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
service of the year ending on the 
31st day of March, 1952, for the 
purposes of Railways, be taken 
into consideration.”
I do not think I need say ansrthinf 

on this. The House has voted the sup­
plementary grants and this is merely 
putting the seal of law on these ap­
propriations.

Mr. Speaker: The question is:
“That the Bill to authorise pay­

ment und appropriation of certain
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further sums from and out of the 
Consolidated Fund of India for the 
service of the year ending on the 
Slst day of March, 1952, for "he 
purposes of Railways, be taken 
into consideration.”

The motion was adopted.
Clauses 1 to 3 were added to the 

Bill
The Schedule was added to the Bill.
The Title and the Enacting; Formula 

were added to the Bill
Shri Gopalaswaml: I beg to move:

i
“That the Bill be passed”.

Mr. Speaker: The question is: •
“That the Bill be passed.”
The motion was adopted.

APPROPRIATION BILL

The Wttnister of Finance (Shri C. D. 
Defihmukh): I beg to move;

 ̂ *That the Bill to authorise pay­
ment and appropriation of certain 
further sums from and out of the 
Consolidated- Fund of India for the 
service of the year ending on the 
31st day of March, 1952, be taken 
into consideration."*
This motion also does not reQuire 

any speech because most of the mat­
ters covered in it have already been 
discussed.

Mr. Speaker: The question is:

“That the Bill to authorise pay­
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the year ending on 
the 31st day of March, 1962, be 
taken into consideration”.

The motion was adopted.
Clauses 1 to 3 were added to the 

Bill
The Schedule .was added to the BllL
The Title and the Enacting Formula 

were added to the Bill

Shri C. D. Deshmnkh: X beg to
move:

'T h a t the Bill be passed"

Mr. Speaker: The Question Is:
‘T hat the Bill be passed.^'

The motion was adopted.

D î mands fo r  G rants  on  A ccount

Mr. Speaker: We will now proceed
with the further discussion and voting 
on Demands Nos. 9, 10, 13, 15, 20. 29, 
30 and 38 for grants on account (Pun­
jab State). The cut motions are also 
under consideration.

In this connection a point was rais­
ed as to how far an amount as shown 
in the Appropriation Bill in excess of 
the pro rata amount or at any rate in 
excess of the amount as finally arriv­
ed at for the whole year’s demand, was 
permissible. I anxiously considered 
the point. I have carefully gone 
through the arguments advanced by 
various hon. Members, as also the hon. 
the Finance Minister during the course 
of the debate on the 19th February, 
1952. The question is of importance 
front the point of view of correct inter­
pretation of the provisions of the Con^ 
stitution; but more than that, it is of 
greater importance from the point of 
view of the exercise of control of this 
House over the financial affairs of 
Government.

Viewed from the latter point of view, 
it is for consideration as to whether 
the system of deduct-entry is any 
longer desirable in the present set-up 
of things. There are, I appreciate 
various practical difficulties in abolish­
ing the system all at once with short 
notice, as the same has been prevailing 
for a long«iumber of years. I would, 
therefore, like th^ hon. the Finance 
Minister to examine the question of the 
manner of keeping accounts, so that 
it may not conflict with the proper 
interpretation of the Constitution and 
at the same time carcy out the object 
thereof which is to secure an effective 
control of the House. The m atter is 
complicated and necessarily requires 
deep and quiet thought. The Estimates 
Committee of the House may also be 
helpful and it may therefore be con­
sulted on this point.

So far as the present limited question 
is concerned, I find that a specific esti­
mate of rupees five crores and odd is 
n>ade on account of expenditure likely 
to come in the course of pasmfient dur­
ing the first four months; and the pro­
bable receipts are shown both by the 
footnote, as also in the main body of 
the Budget. Further, the totality of 
the year^ Budget is going to be put to 
the Punjab Legislature where m atters 
of policy regarding the operation of 
trade activities of that Government can 
be thrashed out. I would therefore 
like to know what the hon. the Fin­
ance Minister has to say about the 
system of accounts to be maintained 
hereafter. I would not like to commit 
this House or myself or the Punjab

THE PUNJAB BUDGET. 1952-53



1099 Punjab Budget 2 2  F E B R U A R Y  1 9 5 2 Punjab Budget 1100

[Mr. Speaker]
Legislature just at the moment to any 
particular view about the true inter­
pretation of the provisions of the Con­
stitution or the wider constitutional 
aspect. This should not be taken as 
expressing m y views on the consti­
tutional aspect or as a precedent.

The Minister ot Finance (Shri C.'D. 
Deshmukh): Sir, I am  very grateful
for the guidance that you have given 
in this matter. It does raise an im­
portant procedural point which has a 
constitutional bearing in regard to 
deduct-entries and as I have not nad 
the time to discuss the question with 
the Comptroller and Auditor-Greneral, 
I am not in a position to sa y  how a 
difficulty of this kind could be got 
over in the General Budget to be in­
troduced in. a few days’ time. L.ast 
year, we dealt with the Budget 
and although there were many 
receipts in the form of deduct-entries 
under expenditure, I do not believe 
there was a case where the m atter 
became conspicuous by reason of the 
Vote on Account under any particular 
demand exceeding the total expendi­
ture shown for the year. Neverthe­
less, whatever we did last year, it is 
important to ensure that we do not 
violate the letter and spirit of the 
Constitution in any direction. Off­
hand. I can think of one or two alter­
native ways of getting out of the diffi­
culty. It might be possible to submit 
for the vote of the House ̂  the gross 
expenditure and yet make an arrange­
ment with the Cfomptroller and Audi- 
tor-Greneral to have the receipts ac­
counted for in a narticular fashion. 
The only objection that I can think of 
at the moment to any procedure other 
than the one followed at present is 
that there is a risk of both sides of 
the Budget being inflated, but that 
could be avoided and yet the constitu­
tional propriety o f submitting the 
gross expenditure to the vote of the 
House is secured and that xxUght be a 
very appropriate solution. I shall 
have a further opportunity of making 
a statement on this matter.

In regard to this particular demand 
no immediate question arises of con­
stitutional propriety and the only 
question that arises is of logic, if I 
might say so, that is to say hon. Mem­
bers are entitled to know why we are 
asking them to vote a demand of 
Hs. five crores and odd when the total 
demand of the year is set out as 
Rs. 34 lakhs and odd and I think that 
logical perplexity could be removed 
by an explanation such as I have al­
ready given. Once the House i5 satis­
fied , about the reasons why the total 
ex p en d itu re  for th is period exceeds 
the to ta l expenditure as shown, then I 
see no legal objection to t te ir  voting

the sum which is actually set out as 
the estimated expenditure for part of 
the year for the purposes of the Vote 
on Account. There is no other sum 
that I can substitute for that sum 
because it does happen to be the ex­
penditure estimated to be incurred 
during this period and fortunately it 
happens that there are no receipts 
during the period anticipated. There­
fore, this is both the gross and the net 
expenditure and hence the constitu­
tional request that I am making to the 
House is that this particular expendi­
ture for the purpose set out be voted. 
Therefore, as you say, without com­
mitting yourself to any ruling in 
regard to the general issue, it would 
b6 quite in order for the House to pro­
ceed to consider the demand on its 
merits and if they are satisfied about 
the merits, to vote it.

Shri Kamath TMadhya Pradesh): 
May I ask a question for the resolu­
tion of a doubt that still lingers in 
my mind in view of the explicit provi­
sions of article 116 which says tha t 
the procedure for the Vote on Account 
is regulated by the provisions of 
article 113, clause 2 of which saya 
that the House shall have power to  
assent or to refuse to assent to any 
demand or to assent to any demand 
subject to the reduction of the amount 
specified therein? Article 116 gives 
power to the House to make any grant 
in advance in respect of the estimated 
expenditure for a part of any financial 
year, and which therefore should not 
be, according to the provisions of the 
Constitution more than the total 
demand; and even otherwise the House 
has not power to assent to any en­
hancement of the demand. Under 
article 114 no money shall be with­
drawn from the Consolidated Fund of 
India except under appropriation 
made by law. Now, if the House votes 
any demand which is far more than 
the total demand as shown in the 
papers—of course the footnote explains 
the thing clearly, but the demand 
actually put before the House is some­
thing different -I  would like to know 
how this will be reconciled—the diffi­
culty arising out of article 116 as read 
with article 113 so far as the actual 
voting on account is concerned.

Mr. Speaker: I had considered that 
aspect also. It did not escape my 
attention. The hon. Member will be 
pleased to see that what the House is 
called upon to vote for is not the 
annual Budget as presented here. It 
is requested to vote upon the specific 
dem an’ds upto a specific period, so far  
as this House is concerned. In a sense 
it may be anomalous to say that this 
is a Vote on Account. This Is a Vote 
on Account so far as the Punjab Legis­
lature is concerned and since we are
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dealing with only a we go by
the popular name of Vote on Account. 
Therefore, we would further see that 
what the hon. Finance Minister has 
presented to the House for the vote of 
this House is a specific demand of 
Rs. five crores and odd. He is not 
placing before this House for its Nrote 
the total Budget for the 12 months. 
Am I right in this position?

Shri C. D. Deshmukh: This is so.
Sir. 1 place the annual statement as
an explanarory Memoraadum.

Mr. Speaker: I myself was worried
with this point. But when I consider­
ed it further, I found that though ordi­
narily one would expect that the Vote 
on Account will be a proportionate 
part of the 12 months* expenditure, in 
this case the House is not requested 
even to consider or vote on the whole 
year's Budget, which is placed before 
the House with a view to give the 
specific reasons for vote on this 
amount of Rs. five crores and odd. We 
have got the explanation as to how 
the amount is to be spent during the 
first four months. The receipts will 
come in, as a result of trade operations 
when the m atter is out of the hands 
of this Parliament and they will be 
accounted for to the Punjab Legisla­
ture. Therefore, the hon. Finance 
Minister rightly pointed out that it is 
more or less, as he said, a m atter of 
logic.

Shri Kamath: Will that still not create 
a slight anomaly under article 116? 
Under article 116, the House can exer­
cise power to make any grant in 
advance in respect of the estimated 
expenditure for a part of the financial 
year. Passing this amount may mean 
that we are making a grant of five 
crores and odd in advance in respect 
of a demand for 34 lakhs for the whole 
year,

Mr. Speaker: No, no. There is no 
conflict. The ultimate result of 
accounting, on account of the deduct- 
entry system adopted in the accounts 
of the State will be that the State will 
be out of pocket to the tune of Rs. 34 
lakhs. But, it is an undoubted fact 
that they do require for purchase or 
for some operations as stated, a sum 
of Rs. five crores and odd in the be­
ginning. As we are only dealing 
with a part, we are concerned with 
that and not with the ultimate resu lt 
Therefore, it is that I have said in my 
ruling that the m atter of accounting 
should be examined. It is a questipn 
more or less of accounting. It does 
not contradict the provisions of the 
Constitution. The matters will stand^' 
differently if the entire Budget along 
with the Vote on Account, simulta­
neously come before the House for

sanction. Therefore, I referred to the 
question of the General Buditet and 
the hon. Finance Minister has said that 
he will take steps to examine the 
position. It is not an easy position.

'  The Budget papers, as they are 
today, if he adopts some other 
method, will have to be scrapped and 
printed de novo, at any rate, in some 
respects. That is what will happen.

Shri Kamath: The general questloa 
then awaits examination.

Mr. Speaker; That is what I have 
said. It is more or less a question of 
accounting, the mode of keeping of 
accounts, and consistently following 

, the provisions of the Constitution.
' That is the position.

Shri B. Das (Orissa): May I make* 
a submission? I am grateful for your 
ruling because it is on the important 
subject of accounting which this House 
or even the Finance Ministry has not 
thought of so far since the Constl-- 
tution was passed. You were pleased 
to observe. Sir, that the Estimates 
Committee will go Into the matter.

Mr. Speaker: May be consulted.
Shri B. Das: Yes; may be consulted. 

I would also, suggest and the House 
requests you, that the Public A ccount 
Committee will have to be consulted. 
In the past, the Public Accounts Com­
mittee has guided this Government 
and the previous Government about 
the forms of accounts. The Estimates. 
Committee which has been functioning 
for the last two years, is not going inta 
the form of accounts. But, the Public 
Accounts Committee had to deal 
with that for many many years. Apart, 
from that, my hon. friend the Finance 
Minister feels thal the Comptroller 
and Auditor-General must be consult­
ed in the matter of the form of 
accounts and in the decision of the 
points raised by my hon. friend Mr. 
Kamath, the other day and alluded to 
this morning. It is not on account of 
the accident of my being a member 
of the Public Accounts Committee 
that I am trying to add an additional 
burden on the Public Accounts Com­
mittee. From past experience I am 
of that view. The Public Accounts 
Committee did advise the Finance 
Ministry to change the form of 
accounting. But, that is only pure 
form. The constitutional issue that 
has been raised is a very difficult one. 
The hon. Finance . Minister himself 
cannot solve it. He will have to go 
into the constitutional issues, and con­
sult constitutional advisers. The 
Auditor-General will have to be con­
sulted. Whether the two statutory 
Committees of this House are to be 
consulted or not, that is for the House
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[Shrl B. Das]
to  consider and determine. As re­
gards the small point under issue, we 
are only following the past procedure 
and past precedents. If after a close 
examination, the Government of India 
comes to the conclusion that a new 
form of accountin/T shall prevail in the 
matter of presentation of the Budget 
either to this Parliament or in the 
State Legislatures, that m atter will 
require detailed examination; it is not 
a matter for hasty conclusion.

Mr. Speaker: I am thankful for the 
suggestion made. I can assure the 
Chairman of the Public Accounts 
Committee that his Committee also 
will have a right to figure in the 
picture. I am sure the hon. Finance 
Minister will consult all who can give 
him help in this direction. It is not a 
matter merely of the interpretation of 
the Constitution, but further essentially 
a matter of the manner in which 
accounts are to be kept. It is for 
tha t reason that consultation with the 
Accountant General and Auditor- 
General who have been dealing with 
the accounts of the Centre as well as 
the States is essential. I suggested 
the Estimates Committee particularly 
because it is concerned with the 
running finances and running ex­
penses, forms of estimates, etc. of the 
Government of India. The Public 

Accounts Committee, if I may use a 
•metaphor, is practically dissecting a 
•corpse. It is not negligible; it is very 
im portant. If the hon. Member has to 
make any suggestions, the hon. 
Finance Minister, I am sure, will take 
them  into consideration.

Shri C. D. Deshmukh: I shall be 
very glad tP do so,

Mr. Speaker: We shall proceed with, 
the  discussions now.

Shri C. D. Deshnmkh: Sir, observa­
tions were made in regard to various 
Demands and I think it would be con­
venient if I dealt with all of them to­
gether, although they related to 
different Demands, in the course of 
*ny reply.

Mr. Speaker: Yes; the discussion 
lias been common.

Sliri C. D. Dedmmkh: I shall ftrat
•<!eal with the observations made in 
regard to scarcity conditions in South 
East Punjab. Of the five tehsila in 
Hissar district, one namely Sarsa is 
not affected. In the remaining four, 
the position regarding fodder in the 
nin-irrigated areas, more particularly in 
th e  Bhavani tehsll, is re p o r ts  to be 
-deteriorating.

[P andit Thakur Da3 B hargava in the
Chair]

The un-irrigated villages in these four 
tehsils number 516. The number was 
given by the hon. Members. During the 
earlier part of the scarcity of fodder, 
following the failure of the kharif 
crop, a considerable migration of 
cattle took place. There were also 
unusually large sales of cattle. But, 
with the introduction of concessional 
freight rates for the import of fodder, 
of which I made mention previously, 
supplies are now said to be available. 
More than one and a half lakh maunds 
of fodder have been imported on Gov­
ernment and private account and this 
Is being sold at reasonable prices. It 
nevertheless remains true that the poox 
owners are unable to buy the fodder in 
view of the continued drought. Takkavi 
loans are being advanced and a sum 
of Rs. 115.000 has been olaced at the 
disposal of the Deputy Commissioner 
of Hissar for this purpose, for Imme­
diate disbursement. It has also bee® 
decided that stud bulls will be main­
tained from now on at Government 
expense. I am informed that no death 
of cattle owing to starvation has been 
reported.

With regard to food, stocks for feed­
ing the population are available 
wherever required and Government 
has a well-organised system of distri­
bution for the rural areas. There Is 
thus no difficulty from the point of 
view of availability of supplies or in 
regard to the mechanics of distribution. 
The poorer people are however find­
ing It difficult to produce the necessary 
purchasing power. This problem is 
bein^ tackled by the provision of 
facilities for work. I have already 
mentioned some of the works under­
taken.' I may now Inform the House 
that as a result of a personal eftqulry 
Into the position by the Governor of 
the Punjab two additional roads, 
Tusham-Sivani and Tusham-Loharu, 
have been started. Orders have also 
been given to the local officers to start 
work on village tanks wherever 
necessary. In this way, opportunity 
will be provided for labour near all 
the villages In need of help.

12 N oon

With regard to the rates of pay­
ment to labour, these are being regulat­
ed according to the recent schemes of 
the Planning Commission, and some 
assurances were given in respect of 
these rates, that is to say, that the 
m atter would be re-examined. The 
necessary preliminary arrangements 
f6r the opening of cotton and wool 
spinning centres for women and other 
disabled persons have been put under 
way.
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In  regard to drinking water where 
:supplies are rather short, arrange­
ments are being made through organis­
ed private charitable institutions.

The local authorities report that 
while the situation is undoubtedly 
-difficult, it is well in hand and under 
control on account of the arrange­
ments already made and those which 
are now undertaken. The Governor 
himself has visited several villases and 
has issued detailed instructions regard­
ing the provision of labour in the 
scarcity areas.

The next issue that I should like to 
deal with is rehabilitation. A great 
deal has already been stated and really 
the debate has taken a general lorm 
arising out of the budget estimates of 
a  particular province, and I am some­
what at a disadvantage in dealing with 
the whole issue as it involves certain 
general principles. For instance, the 
principle is advanced that it is the 
•duty of the whole country to ensure 
that everyone finds not only shelter 
but also gainful occupation. 1 pointed 
out in the course of my speech that 
there were limitations to the execution 
of such a policy within a limited 
period, having regard to the circum­
stances prevailing in the country at 
large. There is unemplojrment or 
under-employment in various parts of 
the country, and there are also un- 
•economic holdings, and I think every­
one will agree that there are obvious 
limitations to the capacity of the 
country to ensure that both these dis­
advantages are removed as a matter 
of the first priority in the case of the 
displaced population. Apart from 
whether this would be fair or just or 
not, which is a controversial matter 
into which I do not wish to enter, one 
should remember that various other 
subjects seem to have an equally 
•clamant priority. Take the defence of 
the country, or take the necessity of 
making thfe country self-sufficient in 
food, or even the necessity of develop­
ing its economic resources. There are 
so many competing objectives that I 
for one would hesitate to state that all 
the available resources of the country 
must be concentrated on what could 
be described as a complete rehabilita­
tion of displaced population in the 
sense put forward by hon. Members 
who spoke so feelingly on the subject. 
I think during the course of this de­
bate, a statement was made that there 
was some kind of a policy decision of 
Government to the effect that every 
displaced person would be given a 
house and means of earning a liveli­
hood, Irrespective of the fact whether 
he had a house or gainful emplojTuent 
in Pakistan. I have made enquiries 
of the Rehabilitation Ministry and I

have* been informed that there is no 
categorical pronouncement to th ii
effect by that Ministry although
actually they have been trying to pro­
vide roofed shelter to every displaced 
person and they are assisting him io 
the matter of gainful employment. The 
last two years the Rehabilitation
Ministry has been constantly emphasis­
ing the need for providing roofed 
shelter for everyone and the Punjab 
Government had promised to liquidate 
this problem within last year. A few 
persons still remain under canvas in 
that State; but they are expected to be 
given roofed accommodation within 
this financial year.

With regard to gainful employment, 
under the quasi-permanent allotment 
scheme, 5.77 lakhs of families or 
roughly 28 lakh oersons have been 
allotted land. Actual possession has, 
however, been taken by 3-7 lakhs of 
families or roughly about 19 lakhs of 
people. The allottees of land have also 
been given accommodation in villages 
and loans totalling Rs. 7*26 crores 
have also been paid to displaced agri­
culturists from West Punjab. It is not 
possible for us to get out the figures 
for the Punjab separately.

Then I have details here about what 
has been done for the urban popula­
tion, but no specific mention was made 
of that point, and I shall not therefore, 
take the time of the House by giving 
those details.

There was some reference made to 
land in Karnal, and perhaps the 
House might be In te rest^  in having 
some details about the land there. The 
total area of land in that district is 
19,86,790 acres, of which 6,49,157 acres 
is waste. Out of that 3,90,525 acres is 
culturable. This is all private pro­
perty and cannot, therefore, be allotted 
to refugees for rehabilitation as it 
stands. Government have, however, 
taken steps to get this land cultivated 
and the East Punjab Utilisation of 
Land Act has been enforced in this 
area. It empowers the Deputy Com­
missioner to issue one month's notice 
on owners of such land as has not 
been cultivated for the last six harvests 
to undertake the cultivation of this 
land within a prescribed period. On 
failure to give this undertaking, the 
Deputy Commissioner takes over the 
land and leases it out by open auction 
for periods ranging between seven to 
twenty years. Notices issued by tke 
Deputy Commissioner accordingly for 
taking over land cover 2,66,664 acres; 
and the areas leased so far out of this 
are 35,358 acres, and the area cultivat­
ed by owners on the threat of taking 
over their lands is 24.256 acres. The 
reason why such large areas lie un­
cultivated in this district is that these
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are in the jungle and require consider­
able expense and physical effort to 
reclaim. The Punjab Government also 
maintains a tractor organisation to help 
owners and lessees in reclamation 
operations.

Now, I shall proceed to give some 
information with regard to the schemes 
for provision of water, including the 
Bhakra-Nangal project. There was a 
reference to the tube-well schemes. 
At Jagadhri the scheme aims at 
establishing 256 tube-wells which will 
augment the supply of the Western 
Jumna Canal system so as to provide 
further supply of water for perennial 
irrigation to an additional 3,40,274 
acres. Of these 256 tube-wells 31 
were to be constructed under the 
charge of the Punjab P.W.D. and of 
these 13 have been completed and are 
working. In the case of another 17
tube-wells they have been installed
and will be working shortly. The bulk 
of the tube-wells are to be constructed 
under a contract with Messrs. Associat­
ed Tubewells Ltd. The contract with 
this firm was made In December 1950 
and is due for completion in December 
1952. It is true that they have so far 
completed only a small n u m ^ r  of 
wells b u t-th e  firm maintains that in 
spite of the preliminary delay, because 
of inability to get the necessary 
materials, it will be possible for theni 
to complete their work by the end of
December 1952. We shall have to
wait and see if they carry out t ^ i r  
undertaking. I might 
the Managing Director of this firm in 
London and I made enqviries being 
interested in the completion of this 
project not only in the Punjab but in 
U.P. and Bihar also and I was assxired 
by him that the contract will be com­
pleted within the time stipulated.

Shri B. K. Das (West Bengal): p ie  
same company is working In those two 
provinces also?

Shri C. D. Deshmukh: The same
company has the contract for the 
Punjab, U.P. and Bihar. Another com­
pany is likely to get the contract for 
Gujerat.

Shri B. Das: Were they recommended 
by Sir William Stamp, former Chief 
Engineer. Irrigation, U.P.?

Shri C. D. Deshmukh: I cannot say 
that he recommended them. We have 
been dealing with the question for
some years now and it was our
intention to obtain a loan from the
International Bank for tube-well con­
struction. and at that time this firm 
came to my notice. I believe that the 
British firm has some kind of amliation

with an American firm for taking up 
this work and the departmental officers 
were satisfied about their competence 
to carry out this work.

Shri Amolakh Chand (Uttar P ra­
desh): After due tenders and requisite 
enquiries? •

Shri C. D. Deshmukh: Oh, yes. I
think very great care was devoted on 
this question in order to ensure that 
we get both performance and economy. 
From what I know of this firm I think 
they will be able to deliver the goods.

Shri B. Das: Sir William Stamp was 
the Managing Director of this firm.

Shri C. D. Deshmukh: I now turn to- 
the main project for the supply of 
irrigation water, that is the Bhakra- 
Nangal project. I do not think it is 
correct to say that any assurance was 
given by any authority in 1947 that 
the project would be completed in 
four years. We cannot trace any 
assurance so given. It is a very com­
plicated project, in fact the most 
complicated hydro-electric project ever 
attempted in this country and it is  
dependent upon a variety of factors, 
over not all of which we have control, 
such as supply of foreign machinery, 
foreign personnel, especially in some 
very specialised branches. The pro­
gramme drawn up in accordance with 
the 1949-50 project estimate was com­
pletion of the Nangal Dam. Power
Houses Nos. 1 and 2, remodelling of
the Rupar headworks, construction of 
the Bhakra main line and branches and 
the construction of a major part of the 
distribution lines and sub-stations by 
the end of financial year 1951-52, com­
pletion of the Bhakra Dam by 1956,
monsoon non-perennial supply by 1952 
and partially stored supply by 1954-55 
and then as a long term measure the 
Installation of additional power units. 
This was the anticipation in 1949-50 
with regard to the project. ^

As against this the present position 
is as follows: Thf* Nangal Dam has been 
very nearly completed, two-thirds of 
the earth work has been completed on 
the Nangal Hydel channel and more 
than half the masonry work, founda­
tions completed on Power House No. 1 
and the station will start functioning 
at the end of 1953, so as to supply 
power in 1954. (Shri B, K. Das: For
Delhi?) Yes. Regarding Power House 
No. 2 there has been delay in the 
receipt of plants from manufacturers, 
and we have not been able to start 
work.

Two-thirds of the total earth work 
on the Bbnkra canals has been com­
pleted and masonry work has been
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started. Two branches , have been 
partly done and three new distri­
butaries of the Sirhind Canal have
started functioning. It is estimated 
that the major part of the non­
perennial supply will bfc available in 
1954. The perennial works cannot be 
made available till the Dam is raised 
by about 2/3 of the project height and 
the work on the Dam will start only 
when the river is developed. Half the 
work on the diversion channel has 
been completed and it is hoped to 
divert the river during the winter of 
1953-54, As I said in regard to a 
very important project like this there 
are several uncertain factors, apart 
from the availability of money.

In regard to money,, the situation is 
that on the whole execution has not 
been held up for want of allotments. 
In 1947-48 the allotment was 2.13 
crores, the actual expenditure was 1.24 
crores. In 1948-49 we allotted 4.49 
crores and most of that money and a 
little over wasL spent. In 1949-50 we 
originally alloued Rs. six crores and 
we were able to finance an actual 
expenditure of Rs. 8,33 crores. In 
1950-51 I myself was responsible as 
adviser to Government, when I came 
here in November, for increasing the 
allocation for all the river valley oro- 
jects and we stepped up the allotment 
in spite of the financial stringency to 
Rs. 10.60 crores, of which Rs. 9.86
crores was spent. In 1951-52 the 
budget allotment was Rs. 13 crores and 
most of it is expected to be spent. 
Therefore, on the whole I think we can 
sustain the point that the execution of 
the Bhakra Nangal project has not 
been held up for lack of finance. ^

Mr. Chairman: The work was slowed 
down in particular years.

Shri 0. D. Deshmukh: It is aot
always possible to foresee the accession 
of wealth. When one frames a budget
one frames it conservatively, then as
during the course of the year it looks 
as if the revenue estimates are likely 
to be bettered or that surpluses are 
likely to arise it is the fixed policy df 
Government to ensure that money is 
made available to river valley projects 
provided we are satisfied that exe­
cution is satisfactory.

Shri B. Das: Quite so.
Shri C. D. Deshmukh: So, sometimes 

it happens that delays take olace not 
because there is no money but because 
the Finance Minister wishes to be satis­
fied that whatever money is allotted 
will be economically spent and ihsX 
there will be no waste. I need not go 
into the details of this project with 
which I am very familiar; I have also

visited the site and have had talks with 
all the Punjab engineers. Sometimes 
there is an unexpected delay in com­
pleting a project. It is true some de­
lay was caused by the controversy or 
the difference of opinion that existed 
between the engineers as to whether 
it was better to attempt to execute the 
work departmentally or to accept 
certain tenders that have been made 
by certain engineering firms. All I can 
say is that the m atter was very care­
fully considered and a very deliberate 
decision was taken. As it happens 
sometimes although the reasons for the 
decision are good certain assumptions 
which are made in the course of taking 
that decision are not fulfilled. One of 
these is that foreign technical per­
sonnel to the limited extent necessary 
would be available and that explains 
the very vigorous search that has been 
made in the last two years for obtain­
ing the personnel. I think these diffi­
culties are common to the execution of 
all big projects and I do not think it 
would be right for hon. Members to 
expect clock-work like regularity in 
this matter. So, in the light of these 
explanations I hope the House will be 
satisfied that so far as the mechanics 
and the control of the schen\e are con­
cerned they have now been put on a. 
fairly satisfactory footing, that finance 
is at the moment no bottleneck and 
that generally the progress of the 
project is reasonably good.

Shri B. K. Das: The hon. Minister 
stated that at the end of 1954 non­
perennial supply would be available. 
What will be the extent of the irriga­
tion, that is how much land will be 
irrigated by that supply?

Shri C. D. Deshmukh: I am sorry I 
have not got the precise figure in regard 
to non-perennial supply. I do not think 
that any new land is being brought 
under cultivation, and since the final 
scheme aims at irrigating over three 
million acres I imagine the non­
perennial supply will extend to that 
area.

Then there was some reference made 
to medical facilities at Amritsar and 
the treatment of tuberculosis. I have 
got information here which I shall give 
to the House especially as the hon. 
Member who made those charges I see 
is not here today, but he stirred the 
sympathy of the House by stating that 
Rs. 30,000 had been spent on some 
rest-house while medical facilities were 
woefully lacking, and so on and so 
forth, in Amritsar. It was stated In a 
general form: since medical, educa­
tional and other facilities are woefully 
lacking in the country nothing should 
be done to improve any rest-house or
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clrcuit-house or any residential accom­
modation in this country till these 
other facilities are attended to. It is 
I am sure a question of priorities. I 
am informed that the Punjab Govern­
ment are contemplating a separate 
hospital at the new capital about which 
there was again some controversy, and 
I think there is some plan for the 
expansion of medical facilities at 
Ludhiana. Even in the Amritsar hospi­
tal, since partition the following 
Improvements have been made:

A separate eye hospital has been 
established and the building 
vacated by the eye section has been 
re-modelled for use as a m aternity 
hospital with 80 beds.

A new department of obstetric 
surgery to cater for children has 
been opened under the charge of a 
qualified surgeon who is a 
specialist in the subject.

The Rai Bahadur Gujjarmal 
Tuberculosis Sanatorium along 
with its infirmaries and clinics has 
been provincialised, the number of 
free beds for poor income patients 
has been increased from 28 to 54, 
a new operation theatre and an 
outstation department has been 
added..........
There is a long list of improvements 

made. Therefore all I am saying is 
that it is unfair to place whatever little 
money has been spent on improving the 
rest-house in antithesis against the 
residual and remaining needs of the 
Amritsar hospital. That conveys a 
wrong imnre:-!>ion of the development 
that has already taken place at a total 
cost which is Rs. nine lakhs per annum; 
since 1948-49 the Government have 
spent on an average just over Rs. nine’ 
lakhs per annum on the hospital at 
Amritsar, and the provision for 1952-53 
is approximately Rs. ten lakhs.

I think, I have covered most of the 
major points made in the long debate 
that has taken place over this Vote on 
Account and therefore now I commend 
the Demands for acceptance of the 
House.

Shrl B. Das: I am sorry, Sir, you are 
tied up in the Chair. The hon. Finance 
Minister made a declaration of the 
Government of India policy about their 
obligations to the refugees in the m atter 
of providing a roof over their heads 
and their emDloyment. On *-he 
other hand" while you spoke on the 
floor of the House you. Sir, said Gov­
ernment did promise these things. I 
would like to have your observations—

even if you are in the Chair—as to 
whether you are in agreement with the 
hon. Finance Minister and the policy 
declaration of the Government of India 
on those two points.

Shrimati Durgabai (Madras): I think 
the observation is with regard to com­
plete rehabilitation.

Mr. Chairman: I have been invited 
by Mr. Das to express my opinion. 

.Generally speaking, the Government of 
India and our Prime Minister have 
been making the statement that every 
person shall be given shelter and gain­
ful occupation, so far as displaced 
persons are concerned. But at present 
I cannot refer to any categorical state­
ment on the subject, but this was the 
general tenor of the speeches made in 
regard to displaced persons. Anyhow, 
that is beside the mark in the present 
discussion.

Shri B. Das: It has Deen whittled 
down now. ^

Shrimati Durgabai: I think what has 
been said is that all the resources of 
the country cannot be spent on com­
plete rehabilitation of the refugees.

Shri Barmaa (West Bengal): May I 
ask the Finance Minister what is the 
present date for the completion of the 
Bhakra Dam as it has been altered?

Shri C. D. Deshmukh: It is correct 
to say, I think, that now it will not be 
completed before 1959. According to 
the tentative revised programme, the 
Dam is to be completed at the end of 
1959.

Mr. Chairman: I shall now put the 
cut motions.

The question is:
“That the demand for grant on 

account under the head ‘Con­
struction of Irrigation* Works 
financed from Ordinary Revenues 
and Construction of Irrigation 

. Works (Capital Expenditure)* be 
reduced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for grant on 
account under the head ‘General 
Administration* be reduced by Rs. 
1 0 0 ’ *

The motion was negatived.
Mr. Chairman: The question Is:

“That the demand for grant on 
account under the head * General
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Administration' be reduced by Rs. 
100/*

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for grant on 
account under the head ‘Police* be 
reduced by Re. 1.”

The motion was negatived.
Mr. Chairman: The question is:

*That the demand for grant on 
account under the head ‘£;ducation’ 
be reduced by Rs. 100,”

The motion was negatived.
Mr. Chairman: The question is:

‘‘That the demand for grant on 
account under the head ‘Industries* 
be reduced by Rs. 100.**

The motion was negatived.
Mr. Chairman: The questiop is:

“That the demand for .grant on 
account under the head ‘Famine* 
be reduced by Rs. 100.*’

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for grant on 
account under the head ‘Capital 
Outlay on Provincial Schemes of 
State Trading' be reduced by Rs. 
100.*’
' The motion was negatived.

Mr. Chairman: The question is:'
“That the respective sums not 

exceeding the amounts shown in 
the third column of the Order 
Paper be granted to the President, 
on account, out of the Consolidated 
Fund of the State of Punjab, to 
defray the charges which will come 
in course of payment during the 
year ending the 31st d^y of March 
1953 in respect of the correspond­
ing heads of Demands Nos. 9, 10, 
13, 15, 20, 29, 30 and 38 entered in 
the second column thereof.**

The motion was adopted.
[As directed by Mr. Chairman the 

motions jor Demands for Grants, on 
account, which were adopted by the 
House are reproduced below—Ed. of 
P. P.]
D em a n d  No. 9—C o n s t r u c t io n  o f  I r r i ­

g a t io n  W o r k s  fin a n c e d  f r o m  
O r d in a r y  R e v e n u e s  and C o n s t r u c ­
t io n  OF iKniGATioN W o r k s  (C a pit a l  
E x p e n d it u r e )*.

“That a sum not exceeding Rs.
1,18,92,000 be granted to the Presi­

dent, on account, out of the Con­
solidated Fund of the State of 
Punjab, to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1953 in respect 
of ‘Construction of Irrigation 
Works financed from W dinary  
Revenues and Construction of Irri­
gation Works (Capital Expendi­
ture)*.**

D emand No. 10—G eneral 
A dm inistration .

“That a sum not exce^ing  Rs.
49.15.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of the State of 
Punjab, to defray the charges* 
w hicl\w ill come in course of pay­
ment auring the year ending the 
31st day of March, 1953 in respect 
of ‘General Adm iz^tration’.**

D emand No. 13—-Police.

“That a sum not exceeding Rs.
86.30.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of the State of 
Punjab, to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1953 in respect 
of ‘Police*.**

D emand N o. 15t -E ducation.

“That a sum not exceeding Rs.
55.77.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of the State of 
Punjab, to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1953 in respect, 
of ‘Education’.**

D emand No . 20— In d u str ies .

“That a sum not exceeding Rs,
7,00.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of the State of 
Punjab, to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1953 in respect 
of ‘Industries’.*’

D emand No. 29—F am ine .

‘'That a sum not exceeding Rs.
40.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of the State of 
Punjab, to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1953 in respect 
of Tamlne*.”
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AND S uperan n ua tio n  A llow ances  
AND P e n s io n s .
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further sums from and out of the 
Consolidated Fund of the State •)£ 
Punjab for the service of the year 
ending on the 31st day of March. 
1952, be taken into consideration/*

**That a sum not exceeding Rs.
16.61.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of the State of 
Punjab, to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1953 in respect 
of Territorial and Political Pen­
sions, Privy Purses and Allowances 
of Indian Rulers and Superannua­
tion Allowances and Pensions'.**

D emand No. 38—C apital O utlay  on 
P ro vin cia l  S ch em es  of S tate 
T rading .

“That a sum not exceeding Rs.
5.91.53.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of the State of 
Punjab, to defray the charges 
which will come in course of pay- 

.ment during the year ending the 
31st day of March, 1953 in respect 
of ‘Capital Qutlay on Provincial 

-Schemes of State Trading’.**

-PUNJAB APPROPRIATION (VOTE 
ON ACCOUNT) BILL

The Mioister of Finance (Shri C. D. 
:Deshmukh): I beg to move for leave 
“to introduce a Bill to provide for the 
^withdrawal of certain sums from and 
out of the Consolidated I^ n d  of the 
State of Punjab for the service of the 
period of four months beginning on the 
1st day of April, 1952.

Mr. Chairman: The question is:
“That leave be granted to intro­

duce a Bill to provide for the with­
drawal of certain sums from and 
out of the Consolidated Fund of 

'^the State of Punjab for the service 
of the period of four months be­
ginning on the 1st day of April, 
1952.”

The moti6n was adopted.
Shri C. D. Deshmukh: I introduce the 

!B111.

PUNJAB APPROPRIATION BILL
Tlie Minister of Finance (Shri C. D. 

^Deshmukh): I beg to move:
“That the Bill to authorise pay­

ment and appropriation of certain

Mr. Chairman: The question is:
“That the Bill to authorise pay­

ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Punjab for the service of the year 
ending on the 31st day of March, 
1952, be taken into consideration.*’

The motion was adopted. 
Clauses 1 to 3 were added to the BilL 
'Fhe Schedule was added to the BilL

The Title and the Enacting Formula 
were added to the Bill.

Shri C. D. Deshmukh: I beg to movt:
“That the Bill be passed.**

The motion was adopted.

PUNJAB APPROPRIATION (VOTE 
ON ACCOUNT) BILL

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to move: ^

“That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Punjab for the 
service of the period of four 
months beginning on the 1st day of 
April, 1952, be taken into con­
sideration.** '
Mr. Chairman: Motion moved:

“That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Punjab for the 
service of the period of four 
months beginning on the 1st day of 
April, 1952, be taken into con­
sideration.**
Shri J. R. KUpoor (Uttar Pradesh): 

While this Bill iy under consideration, I 
have to draw the attention of the Gov­
ernment to the state of affairs in the 
district of Hissar which is of a very 
recent origin and which was brought 
to my notice only a short while ago. 
The subject, appears to me, of consider* 
able importance and I, therefore, crave 
your indulsence and the indulgence of 
the House for a few minutes.

The state of affairs to which I would 
like to draw the attention of Govern­
ment is that for a few days past the 
tenants in the district of Hissar have 
been taking forcible possession of lands 
which are in the possession of land­
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lords in  that district. A representation 
to this effect w as submitted by the 
land lords o f the district to H.E. the 
G overnor of the Punjab only three or 
four days ago. If these facts are 
correct thev require the immediate 
atten tion  or the Government. What 
they have submitted to the Governor is 
that th ey  are in  a very sad plight and 
that the tenants in the district of 
I lissa r  are not only taking forcible 
p ossession  o f the lands which are In 
the possession of the landlords but that 
the stan d ing  crops in that district are 
being  destroyed. This is something 
serious. It w ill be a n ation a l loss if 
the standing crops on the lands are 
destroyed, apart from the law and 
order situation  which all this is likely 
to create. It is the grievance of the 
land lords there that when these inci­
dents are brought to the notice of the 
police  and the district authorities they 
sim p ly  sa y  that they  cannot intervene 
in the m atter. It would be ordinarily 
u n b elievab le  that responsible district 
officers w ou ld  sa y  anything like that 
and not come to the succqur of the 
affected people, but then these allega­
tions, I submit, need to be carefully 
enqu ired into immediately, for if this 
sta te  o f la\nilessness is allowed to pro­
ceed  it m ay take a very serious turn.
I therefore bring these facts to the 
notice of the Government and hope and 
request that immediate steps may be 
taken to enquire into the matter and 
set th ings right.

Shrl C. D. Deshmiikh: I have no 
reason to believe that the Governor will 
not take appropriate action as the hon. 
Member says that his attention has 
been drawn to these alleged 
occurrences.

Mr. Chairman: The question is:
‘T h at the Bill to provide for 

the withdrawal of certain sums 
from end out of the Consolidated 
Fund of the State of Punjab for 
the service of the period of four 
months beginning on the 1st day 
of April, 1952, be taken into con­
sideration.”

T he m otion  w as adopted.
Clauses 1 to 3 were added to the Bill.
The Schedule was added to the Bill.

The Title and the Enacting Formula 
were added to the Bill.

Shri C. D. Deshmukh: I beg to move;
“That the BUI be passed'*.

Mr. Cbaintum: The question Is: 
“That the Bill be passed-.

The motion was adopted.

EMPLOYEES’ PROVIDENT FUNDS 
BILL

The Minister of Labour (Shri lag- 
jivan Ramj: I beg to move:

‘‘That the Bill to provide for the 
institution of provident funds for 
employees in factories and other 
establishments, be taken into con­
sideration.”
The purpose of the Bill has been 

clearly stated in the Statement of 
Objects and Reasons and at this stage 
I do not propose to say anything In 
addition. If during the course of the 
discussion any points are made out 
which require a reply I will be glad to 
meet those points. With these words 
I commend my motion to the House.

Mr. Chairman: Motion moved:
“That the Bill to provide for the 

institution of provident funds for 
employees in factories and other 
establishments, be taken into con­
sideration.”
Shri J. R. Kapoor (Uttar Pradesh):

I extend my wholehearted support to 
this measure and I congratulate the 
Government and particularly the hon. 
Minister of Labour for having intro­
duced this very useful and beneficial 
measure. We In this Parliament have 
already passed a large number of en­
actments relating to the welfare of the 
labourers and we might very well con­
gratulate the Government and even 
ourselves for that long list of useful 
enactments. I feel that this particular 
enactment in the list of all the enact­
ments that we have made, will rank as 
a measure of comparatively much 
greater value, for the object and the 
purpose of this enactment is not only 
to help the labourers while they are 
on active work but to be of use and 
benefit to them when they grow old 
and when they are out of employ­
ment at an advanced age.

There is, however, one thing to 
which I would like to refer before pro­
ceeding further with the merits of the 
various clauses of the Bill. Prior to 
this Bill we had an Ordinance on this 

N ubject and this Bill seeks to replace 
that Ordinance. Howsoever useful 
this legislation is, I do submit that 
there does not appear to be any 
necessity for an Ordinance being intro­
d u c e  on the subject The question 
of Ordinances was raised even this 
morning and it was the clear view of 
the hon. Speaker, as he expressed it, 
that normally we shpuld have no 
OrcUnances but we should have legis« 
lation duly passed by this Hotise. In 
the Constitution the provision tor 
Ordinanots was incorporated with a 
view to give to the President authority
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to enact necessary legislation in rases 
of emergency, if there is any imme* 
diate need for any particular legisla­
tion, so that even before the Parliament 
meets the necessary legislation may be 
there on the statute book. This is 
more a matter of principle and has 
not any specific reference to the merits 
of this Bill. SUll 1 thought that on 
this occasion, I might refer to this 
subject because it is of considerable 
importance and involves a big question 
of principle.

So^far as this Bill is concerned, as 
a matter of fact, it has not been imple­
mented so far and could not be because 
unless and until the scheme to which 
reference is made in the body of the 
Bill is properly drawn up, nothing can 
possibly be done in this direction. I 
suppose that the scheme must be still 
under preparation, and therefore, I 
do not see any reason why only a few 
days before this Parliament was going 
to assemble any Ordinance on the sub­
ject should have been promulgated.

Coming to the various provisions of 
this Bill, there is one thmg which I 
have not been able to understand. This 
Bill, as it has been placed before the 
House, seeks to provide that this Bill 
shall not be applicable to Government- 
owned and local bodies-owned indus­
tries. This Bill, in a way, is a 
retrograde measure in relation to the 
Ordinance promulgated on thU matter. 
If I have in te rp r^ d  the Ordinance 
correctly, under the Ordinance, the 
Government-owned and local bodies- 
owned factories were not sought to be 
exempted from the operation of the 
Ordinance. But, in this Bill I find that 
a specific provision has been made in 
clause 16 to the effect that this BiU 
shall not apply to any factory belong­
ing lo the Government or a local 
authority. I do not see any reason 
why during this Intervening period of 
about a month the Government should 
have come to the conclusion ^hat this 
very useful provision should not be 
made applicable to the Government- 
owned and local bodies-owned factories. 
I submit that the workers in the 
Government factories and in the local 
bodies* factories should also have the 
advantages of the provisions of this 
Bill.

Then, I find that in Schedule I of the 
Bill, only a very few industries have 
been included. I do not know on what 
basis only these industries have b ^ n  
included and many other old and well- 
established industries have been ex­
cluded. I t is true that It is provided 
in the Bill that from time to time the 
Government might add any more 
industries to this Schedule. But even

at the initial stage, I do not see any 
reason why many old and well- 
established industries should not be 
included, and why Government should 
not straightway from the beginning 
give the workers of these factories the 
advantages of this legislation. I may 
enumerate a few industries.......

Mr. Chairman: Order, order. I do 
not want to interrupt the hon. Member 
from proceeding with his speech. But, 
I beg to point out to him that he has 
already given notice of amendments 
in regard to various industries which 
he wants to see included in the list. 
No point will be gained by expatiating 
on or by giving the relative merits of 
those industries for such inclusion 
at this stage. I would request him to 
conclude his speech early because the 
Government list of business is very 
heavy and we have to go through 
many Bills. When we take up the 
amendments, at that stage, the hon. 
Member can expatiate on the point as 
to why these industries should be in­
cluded in the Schedule. At this con­
sideration stage, the hon. Member 
may confine his speech only to a few  
relevant remarks.

I also take this occasion to inform 
hon. Members that the House will sit 
tomorrow from 9.30 a.m. to 1 p.m. for 
transacting Government business. Be­
cause the list is heavy, I would request 
the hon. Members to make bhort 
speeches if they propose to do at this 
stage. When we come to the amend­
ments, there w ill, be enouijh time to 
make their speeches in full,

Shri J. R. Kapoor: My only excuse 
for making an attempt to refer to these 
industries was that I had made up my 
mind virtually not to speak on any 
one of those amendments of which I 
have given notice, unless they were 
going to be accepted by the Govern­
ment. I may assure you, Sir, that I 
will not speak on any of those amend­
ments and T will conclude my speech 
within three or four minutes.

My submission was that industries 
like the sugar industry and some simi­
lar industries which have made very 
huge profits particularly during the 
last two years, should have been in­
cluded in this Schedule even a t this 
initial stage. At the same time t  would 
submit that this legislation should not 
bring within its scope factories which 
employ less than 50 persons. Of 
course, it is so now. But, the Gk)vem- 
ment want that they should have the 
authority to bring even such industries 
as do not employ 50 workers within 
the purview of this Bill at a subse­
quent stage. I submit that it should



1121 Employees* Provident 22 FEBRUARY 1952 Funds Bill 1122

not be so. The definition of ‘factory’ 
as given in this Bill is a veiy wide 
one. The definition of a factory that 
we have in this Bill is not the ordinary 
definition of a factory that we have in 
the Factories Act. Here any factory, 
even if it employed only three or 
four persons comes within the defi­
nition of a factory; but it should not be 
open to Government to bring within 
its scope even small cottage industries 
not using any power at all and employ­
ing only five or seven or ten persons.

I would next like to refer very 
briefly to the powers which it is in­
tended to be given to the inspectors. I 
submit that the powers intended to be 
given to them should be well defined 
powers. Some of these powers have 
been defined in the Bill itself. But 
there is a general clause incorporated 
in it to the eflfect that in the scheme 
itself various other powers may be 
given to the inspectors. 1 submit that 
this does not appear to me to be either 
proper or fair. The powers of the 
inspectors must be fully and clearly de­
fined in the legislation itself. If a t this 
stage the Government think that some 
more power should be given to them, 
these powers should be properly de­
fined m the Bill itself and it should 
not be open to the Government at a 
later stage when drawing up the 
scheme, to invest the inspectors with 
greater powers.

There is one thing which has been 
incorporated in clause 3 of the Bill 
and that iff to the eflfect that if any 
particular owner of a factory has two 
factories one of which is a listed factory 
to which the provisions of this Bill 
would apply while the other factory 
is one to which the provisions of the 
Bill would not apply, and if there is 
a common provident fund which is 
payable to the workers of both the 
factories, then the provisions of this 
Bill would apply to the workers of both 
the factories. Well, this does not 
appear to me to be fair, so far as the 
other factory is concerned to which 
this legislation would not normally be 
applicable. The associated establish­
ment would be comparatively in a very 
disadvantageous position in relation to 
other factories manufacturing the same 
article or same product because to 
these latter factories this legislation 
would not be applicable. If a factory 
owner was so good as to give to all 
his workers the benefit of provident 
fund, why should he be further 
burdened and be placed at a dis­
advantageous position in relation to 
other factorieg manufacturing thote 
goods, for the simple reason that he

was a much better factory-owner and 
employer of workers than the other 
factory-owners? This is a point which 
I submit should be given serious con­
sideration by the hon. Minister of 
Labour.

I would like a little clarification on 
the subject as to how these boards 
would be constituted. Is it the 
intention of Government that for each 
particular industry there should be a 
board or should there be a board for 
each individual factory? It is not clear 
from the Bill itself and .1 would like 
clarification of the point.

Just one word more about the 
manner in which this fund would be 
invested. The Bill does not say any­
thing on the subject and I would like 
to know what the intention of Gov­
ernment is on this subject. Perhaps 
these various things will be considered 
at the time of drawing up the scheme 
and necessary provisions made. But 
I would .like to know, even at this 
stage, what is the intention of Govern­
ment with regard to the investment 
of these funds, as to how they are 
going to be invested. May I take this 
opportunity to suggest that these funds, 
so far as possible, and a pretty big 
portion of it, may be invested for con­
structing houses for the labourers. I 
understand that the Planning Com­
mission has made some such sugges­
tions on the subject and I would like 
to know what are the reactions of 
Government to these suggestions.

With these few words I again extend 
my hearty support to this Bill and 
congratulate the hon. Minister of 
Labour for having introduced this 
legislation for, I think, of the long list 
of beneficial labour legislations this 
very necessary and useful legislation 
can be a fitting closure, so far as the 
present Parliament is concerned.

Shri A. C. Guha: (West Bengal): I 
would also like to add a word of con­
gratulation to the Labour Minister, if 
you will permit me......

Shri R. Velayodhan ^Travancore- 
Cochin): Is any speech needed for 
congratulation?

Mr. Chairmaa: How long will the 
hon. Member require for his speech?

t tr iA . C. Giiha; About ten or fifteen 
minutes. There will be no question 
hour tomorrow and I can speak to­
morrow......

M r . Chairman: I thought that if the 
House sits for another ten minutes and 
finish at least the consideration motion 
today it would be better.......



Hon. Members: No, Sir. Mr. ChairmMi: Then I will adjourn
the House.

Shri D m ^ a r a  Mmoa (Travancor^ j ’;,g Mouse then adjourned till Half
Cochin): ^ h e r  Members also want to p^st Nine of the Clock on Saturday, 
speak on the moUon. 23rd February, 1952.
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